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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 477 of 2022

RAJENDRA GANGSARI ... APPLICANT
VS

STATE OF UTTRAKHAND

AND OTHERS ... RESPONDENTS

FACTUAL REPORT ON BEHALF OF AMICUS CURIE

1. That by order dated 19.03.2024, the undersign was

appointed by this Hon’ble Tribunal as amicus curie in the

aforesaid matter. In view of the said order the undersigned

has visited the Municipal Solid Waste (MSW) Plant at

Sheemshambada, Dehradun to assist and apprise this Court

about the factual position.

2. That the undersign visted the MSW Plant at Sheeshambada

Dehradun on 25.06.2024 along with his associate/junior

colleague and carried out the site inspection of the entire

plant and nearby area between 4:45 pm to 8:00 pm. The said

inspection was carried out in the presence of:

D)

Mr. Gaurav Kumar (Municipal Commissioner,
Dehradun)

Mr. Bir Singh Budhiyal (Addl. Commissioner,
Municipal Corporation, Dehradun)

Dr. Avinash Khanna (Chief Municipal Health Officer)
Dr. R.K Chaturvedi (Regional Officer, UKPCB)

Mr. Rakesh Khaandaani (Environmental Engineer,

UKPCB)
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Vi)

2
Mr. Naveen Tiwari (Project Engineer, NACOF India
Ltd)

vil) Mr. Vijay Kumar (Project Technician)
viii) Mr. Sachin Khera (Lab Technician)

1X)

Mr. Uday Pratap Singh (Project Engineer)

Applicant and locals

X)

X1)

Mr. Rajendra Gangsari
Mr. Chaintanya Anil Gaur

xil) Mr. Jitendra Gupta
xii1) Mr. Ganesh Saklani
xiv) Mr. Rai Singh

xv) Mr. Niranjan Chauhan
xvi) Mr. Prakash Bhatt
xvil) Mr. Rishab

OBSERVATION ON MSW PLANT FOR PROCESSING

AND DISPOSAL OF THE DAILY WASTE GENERATED

3.1

3.2

That during the inspection it was observed that the
MSW Plant is operated by NACOF India Pvt. Ltd.
since 2022. As per the information provided, the plant
1s processing municipal waste of 400-450 mt tons daily
collected from 98 wards of the city of Dehradun and of
nearby village Selaqui. The plant is operated daily for
16 hours in two shifts i.e., from 06:00 am to 02:00 pm.
And from 02:00 p.m. to 10:00 a.m. A true copy of a list
of the waste collected in a day from 98 wards for

24.06.2024 is ANNEXURE AC-1.

That the municipal waste collected from the 98 wards
and Seliqua 1s not seggregated and is mixed. The said

mixed waste is transported to the MSW Plant by



3.3

34

3

trucks. Though no trucks were seen bringing the waste
during the inspection, however, the waste was found
outside at the boundary of the MSW Plant on roads and
in the drain, suggesting that the waste transported is

not properly covered and often falls on the roads.

That the waste brought at the plant is weighted and
then sent to tipping floor. Thereafter, the waste is sent
to 2 x 75mm trommel of capacity 30 tonnes per hour
each. This 75 mm trommel seggregates waste of >75
mm and < 75 mm. Waste >75mm is sent to RDF
drying which is then sent to shredder and then sent to
cement or other factories. The <75 mm waste 1s sent to
windrows for composting for 28 days. Thereafter, it is
sent to 25 mm trommel. The inert which are >25 mm
are sent to RDF drying and then sent to shredder and
finally to the cement and other factories. While <25
mm is shifted for curing for 14 days to turn it to
compost. Lastly, after 14 days it is sent to 4 mm
trommel where inert >4 mm 1s sent to landfill while <
4mm (compost) remains. A true copy of the flow chart

of the plant dated Nil is ANNEXURE AC-2 and

relevant photographs of the process taken during the

inspection are ANNEXURE AC-3.

That as per the information provided by the Municial
Corporation, Dehradun tender for supply and
installation of additional 75mm trommel, 30 TPH
balastic separator and 25 TPH shredder machines is
already in process. It was informed that the price bid

for the same was opened on 22.06.2024 and the
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3.5

3.6

3.7

4

finalisation of the tenders was in progress. A true copy
of the description chart of the tenders floated by the
Municiapl Corporation, Dehradun dated NIL is
ANNEXURE AC+4.

That it was found during inspection that inside the shed
of MSW Plant there was leachet on the floor and inside
the plant has smell all over, certainly due to the
processing of the waste. However, outside the plant
there was no such leachet noticed on the floor nor there

was smell of the waste processed.

There are two evaporation ponds outside the shed in
open where the entire leachet is collected and the same
1s processed through leachet treatment plant (LTP 15
KLD) and CDRO Plant which is of 30 KLD. It was
informed that the tender has been floated by the
Municipal Corporation for upgradation of the CDRO
plant to 100 KLD from 30 KLD. As per the
information provided by the Municipal Corporation,
Dehradun the tender is in process and technical bid was
to be opened on 25.06.2024 for upgradation of the
plant to 100 KLD. The chart at Annexure AC-4 shows

the time lines of tender at serial no. 2.

That Applicant and locals have informed that during
rains the ponds of leachet overflow as these ponds are
in open. It was further informed that on the said ponds
overflowing the leachet mixed with the rain water is
drained out of the premises of the MSW plant into the

adjoining fields which then flows to the nearby river.



3.8

3.9

5

This grievance of the Applicants and locals appears to
be correct as the ponds are in open and hence
overflowing of ponds during rains cannot be denied.
But as informed by the officials of the Municipal
Corporation this plant is to be uprgarded to 100 KLD
and tenders have already been floated. Relevant
photographs of the ponds taken during the inspection is
ANNEXURE AC-5

That as per the information provided by NACOF, the
RDF generated from the 75 mm and 25 mm trommel is
disposed of by sending it to the cement industries at
various locations. NACOF has entered into an
agreement with Shree Cement Ltd., JK Cement,
Ambuja Cement, etc. for disposal of RDF. A true copy
of agreement with Shree Cement dated 30.01.2023 and
purchase order of JK Cement dated 19.08.2023 is
ANNEXURE AC-6.

That the compost that is generated finally is sold off by
NACOF as well as given in free samples. A copy of a
purchase order from Indian Agro Organics dated

26.12.2023 is ANNXURE AC-T7.

3.10 That as per the informtion provided by the NACOF

from November 2022 upto May 2024, the plant has
received a total of 2,29,333.96 tons of municipal solid
waste. The RDF production during the said period was
41.86 % of the total waste received which 1s 96,007.69
tons. Similarly, the compost produced was 2.12 % of

the total waste received 1.e., 4,574.02 tons. It 1s also
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6
noteworthy that as per the information provided by
NACOF, a total of only 8,921.42 tons of RDF is
dispossed off and there is a balance of 87,086.27 tons
of RDF lying with it. A true copy of the page no. 3 & 4
of the Progress Report provided by NACOF for period
26.11.2022 to 31.05.2024 is ANNXURE AC-8.

OBSERVATION ON LEGACY WASTE LYING AT
MSW PLANT AT SHEESHAMBADA, DEHRADUN

4.1 That it was observed during the inspection that this
legacy waste of around 4.20 Lakh tons is lying at the
land fill site at the plant. The plant is established on a
total land of 8.232 hct (20 acres) whereas the legacy

waste 1s lying on almost 6 acres of the entire land.

4.2 That it was informed that earlier the plant was operated
by one Ramky Enviro Engineers Ltd. The tender was
given to the said company to start operations in 2018.
The Ramky operated the site from 2018 to 2022, i.e.,
for four years. However, Ramky did not operate the
plant and processed the municipal waste brought to it
rather kept on dumping the same at the land fill site. It
was informed that on average, 250-275 tons of
municipal waste was collected and brought to the site
for processing but Ramky failed to process the same.
Hence, there is a legacy waste of approx 4.20 lakh tons
on the site. A true copy of the photographs of the
legacy waste taken during the inspection along with the
google imagery showing the magnitude of the waste

dated NIL is is ANNEXURE AC-9.




4.3

4.4

4.5

7
That it was informed by Shri RK Chaturvedi, Regional
Officer, UKPCB that legal action against the Ramky is
taken and the matter is pending consideration. It was
informed by officials of Municipal Corporation,
Dehradun present that for the purpose of disposal of
the said legacy waste, tender has already been floated
and as soon as the same is finalised, the work of
processing the legacy waste will commence. It was
informed that an estimated period of 2 years will be
required to complete the processing and disposal of the
legacy waste. The chart at Annexure AC-4 shows the

time lines of tender at serial no. 3.

That extreme odour and smell was observed near the
legacy waste as there was no wind at the time of
inspection, the odour of the waste was not observed at
distance from it. Primarily, Applicants and locals are
aggrieved by the foul smell from the legacy waste in
the plant which is causing air pollution in the nearby
area. Considering the quantum of legacy waste and
distance of village which is around 300-400m from the

plant, the grievance is justified.

That the Applicants also informed that on the north of
the MSW Plant, is the land of the forest department
and water flows down the hill from the said forest into
the storm water drain which reaches to the Aasan river
which is at a distance of around 200m from the plant.
The grievance of the Applicant is that the storm water
drain passes through the MSW Plant which floods the

plant during the rains. In order to prevent the flooding
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4.6

4.7

8

it was informed that the said rain water mixed with
leachet is drained out from the back walls of the plant
which goes to the Aasan river. It was also informed by
the Applicant that earlier in past, even the walls of the
plant have fallen for the reason of the pressure of the

accumulated flood water.

That during inspection it was found that there was
permanent space at the bottom of the back walls of the
plant in order to facilitate and draining the storm water
mixed with leachet out of the plant. The Applicant also
provided photographs of the same location of the rainy
season showing the polluted water being drained out
from the same permanent spaces at the bottom of the
back walls. A hole was also found in the back wall of
the plant which the Applicant alleged was used to
pump out the leachet mixed water from the plant,
however, the same was denied by the officials present.
Photographs of the back walls taken during the
inspection along with the photographs provided by the
Applicants and locals showing the discharge of dated
NIL is ANNXURE AC-10.

That it was informed by the officials of Municipal
Corporation, Dehradun present during the inspection
that the Corporation has earlier asked the forest
department to provide part of it’s land so as to make a
trench outside the walls of the MSW Plant so as to
prevent the storm water flowing downhill from
entering into the plant. However, the forest department

has denied to transfer any land or to allow making
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9

trench on it’s land. Hence, it was informed that the
Corporation now proposes to shift the walls of the
plant to the inner side so as to provide a trench for the
storm water outside it’s boundaries in order to prevent

flooding within the plant.

That the Municipal Corporation, Dehradun is required

to remove the aforesaid deficiencies as stated above.

GENERAL OBSERVATIONS ABOUT THE MSW

PLANT

5.1

5.2

53

That the MSW Plant is located at Sheeshambada
village of District Dehradun on a total plot area of
8.323 hectares. The said plant is at an aerial distance of
around 14-15 kms from the Dehradun city. The said
plant is established at a considerable distant place

outside the city premises.

That, the said plant is located near village Selaqui and
as per the information given by the Applicant and other
residents during the visit, the population of the said
entire village is around 5,00,000. The Applicant and
locals are affected by the air pollution and water
pollution including the contamination of ground water
due to the said MSW Plant and requested for shifting

of the plant to some other location.

That during inspection, test report of ground water of
the area dated 07.05.2024 and test report of air quality
at the plant dated 07.05.2024 was provided by the

officials present. From perusal of the said report, it was
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10

found that the parameters in both the reports were
much below the desirable limit and as such no ground
water contamination or air pollution was found. But it
cannot be denied that the residents of nearby village
Selaqui were not affected by the bad odour and smell
coming from the plant which is particularly from the
legacy waste. A true copy of the ground water test
report dated 07.05.2024 is ANNEXURE AC-11 and a
true copy of the air test report dated 07.05.2024 is
ANNEXURE AC-12.

That the MSW Plant was established pursuant to the
grant of EC dated 08.12.2014 under the direction of
Supreme Court dated 07.05.2014 in Civil Appeal No.
5581 of 2014 and CTE granted on 26.09.2015. It is
pertinent to bring before this Tribunal that earlier a PIL
No. 93 of 2013 was filed before the High Court of
Uttrakhand at Nainital against the Municipal
Corporation, Dehradun for dumping the solid waste at
a particular place. By order dated 24.07.2013, the High
Court directed the Municipal Corporation, Dehradun to
remove the accumulated waste from the site within
three weeks. By another order dated 16.08.2013, the
High Court scolded the Municipal Corporation,
Dehradun for not discharging it’s obligations by
establishing a solid waste management facility. A copy
of orders dated 24.07.2013 and 16.08.2013 passed in
W.P (PIL) No. 93 of 2013 is ANNEXURE AC-13
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5.6

5.7

11
That against the order dated 16.08.2013, the Municipal

Corporation, Dehradun filed SLP (Civil) No. 27363 of
2013. After considering the arguments and affidavits of
the parties, the Supreme Court found the Municipal
Corporation, Dehradun to be justified in making the
Site-11, 1.e., present location fully operational by setting
up the solid waste management plant. Hence the
Hon’ble Supreme Court directed the MOEF&CC to
accord EC to the Municipal Corporation, Dehradun. A
true copy of the order passed in SLP (C) No. 27363 of
2013 dated is 07.05.2014 is ANNEXURE AC-14.

That pursuant to the direction passed by the Hon’ble
Supreme Court, the Municipal Corporation, Dehradun
was granted EC on 08.05.2014. It is pertinent to
mention para 3 of the EC mentions that a minutes of
Supreme Court Monitoring Committee (SCMC) dated
08.03.2013 was filed with the MOEF wherein it was
recommended by the SCMC that “in view of the fact
that the topography of Doon Valley is such that it
forms the catchment of some rivulet or the other which
are by and large seasonal it would not be possible to
find alternative site for the purpose.”. A true copy of
the EC dated 08.12.2014 is ANNEXURE AC-15.

That the officials of Municipal Corporation, Dehradun
infomed and provided the copy of the judgememt of
this Tribunal in Appeal No. 8 of 2015 wherein the
grant of EC for setting up the plant at the site was

challenged. However, the said Appeal was dismissed
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5.8

5.9

5.9

12
and the EC for setting up the MSW Plant at the time
was upheld.

That MSW Plant at Sheeshambada, Dehradun was also
found to be established in consonance with the Solid
Waste Management Rules, 2016. No violation of the
siting criteria was informed by the Applicants or locals
present during inspection. Hence, in view of the
aforesaid and the direction of the Supreme Court along
with the minutes of meeting of SCMC, the grievance
of Applicant and locals against the setting up of the
plant and seeking relocation of the same is not legally

justified.

That as informed by the officials of Municipal
Corporation, Dehradun shifting of the plant entirely is
practically not possible as the legacy waste of 4.20
lakh tons can only be processed and disposed of at the
site. The disposal of the said legacy waste is informed
to take around two years from the date of
commencement of the process for which tender is
already floated. Time line of the said tender given in

Annexure AC-4.

That the grievance of the Applicants and locals owing
to the practical difficulty in their daily chores because
of the stench and discharge of leachet outside the
premises of the MSW Plant into the fields mainly
appears to be because of the legacy waste lying at the
site. Hence, the grievance of the Applicants will be

sorted once the legacy waste is disposed of.
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6. The said factual report is being submitted to this Hon’ble

Tribunal.

o>

GAURAV AGARWAL
Advocate, Supreme Court
Amicus Curie
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ANNEXURE AC-1

PMC for source segregation , D2D collection , Secondary Collection and Transportation of Waste (51 wards) ;

WeVOIS Labs Pvt.Ltd

Concessionaire :1) Econ Waste Management Solutions Pvt.Ltd (26 Wards)
2) Sunlight Waste Management Pvt Ltd (25 Wards)

o

Sr.No Ward No Ward Name Ward Wise Tonnage

1 1 Malsi 8720

2 2 Vijaypur 1540

3 3 Ranjhawala 1090

4 20 Race Course North 1350

5 21 MKP 3060

6 28 Dalanwala North 1600

7 29 Dalanwala East 5140

8 30 Dalanwala South 1430

9 48 Badrish Colony 1530

10 50 Rajeev Nagar 3870

11 51 Vani Vihar 1530

12 55 Shah Nagar 4080

13 56 Dharampur 2AN0 o

14 57 _ Nehru Colony

15 59 Gujara Mansingh

16 60 Danda Lakhond 100

17 61 Aamwala Tarla ' 2340

18 62 Nanur Khera 2250 B

19 63 Ladpur 4180

20 64 Nehrugram 1400

21 65 Dobhal Chowk 1500

22 66 Raipur 1050

23 68 MIAWALA 4700

24 80 Rest Camp 3510

25 98 Balawala 2530

26 99 Nakronda 1940

27 52 Saraswati Vihar 2300

28 53 Mata Mandir Road 1445 o

29 54 Ajabpur 1265 ]

30 58 Defence Colony 3010

31 67 Mokhampur 1629 o

32 72 Dehrakhas than o _

33 73 Vidya Vihar D

34 78 Turner Road _ CHER

35 79 Bharuwala Grant —__ 55,0

36 81 Race Course South 964

37 82 Deepnagar 1235

38 83 Kedarpur 1510

39 84 Banjarwala 6900

40 85 Mothrowala 2050

41 86 Sewla Kalan 2125

42 87 Pithuwala 2675

43 88 Mehuwala 2595

44 89 Mehuwala 2485

45 90 Mohbbewala 3180

46 91 Chandrabani 4165

47 92 Arkedia 1 3130

48 93 Arkedia ? 6390
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49 94 Nathanpur 1 78!

S0 95 Nathanpur 2 e

51 96 Nawada “E_ B
Total D2D Waste(51 Wards) 155985 o
CP/DP & GVP (51 Wards) 65840

Grand Total

221825 R
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PMC for source segregation, D2D collection, Secondary Collection and
Transportation of Waste (47 wards) :Brainabove Infosol Pvt.Ltd

Concessionaire : Econ Watergrace Management Services Pvt.Ltd

Date:-24-06-2024

Sr.No. | Ward No. Ward Name Total Tonnage(KG)
1 4 Rajpur 1900
2 5 Dhoran 1800
3 6 Doon Vihar 2050
4 7 Jakhan 950
5 8 Salawala 1750
6 9 Arya Nagar 1900
7 10 Dobhal Wala 1750
8 11 Vijay Colony 1850
9 12 Kishan Nagar 1250
10 13 D.L Roac T as0 B
11 14 Rispana 900 ——J
12 15 Karanpur 950
13 16 Bakrawala 1950
14 17 Chukhuwala 650
15 18 Indra Colony 750
16 19 Ghanta Ghar Kalika Mandir Marg 900
17 22 Tilak Nagar 1020
18 23 Kurbura 700
19 24 Shivaji marg 950
20 25 Indresh Nagar 1370
21 26 Dhamawala 920
22 27 Jhandha Mohalla 700
23 31 Kaulagarh 3590
24 32 Ballupur 3880
25 33 Yamuna Colony 1450
26 34 Govind Garh 2180
27 35 Sri dev suman 2540 S
28 36 Vijay Park 3790
29 37 Basant Vihar 2860
30 38 Panditwari 2630
31 39 Indra Nagar 1680
32 40 Semma Dwar 1920
33 41 Indrapuram 5990
34 42 Kawali 4330
35 43 Dronpuri 1530
36 44 Patel Nagar West 2820
37 45 Gandhi Gram 1450
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PMC for source segregation, D2D collection , Secondary Collection and

Transportation of Waste (47 wards) :Brainabove Infosot Pvt.Ltd

Concessionaire : Econ Watergrace Management Services Pvt.Ltd

Date:-24-06-2024

Sr.No. | Ward No. Ward Name = .| Total Tonnage(KG)
38 46 Adoiwala 2150
Chander Road
= o MDDA colony i
40 49 Bhagat singh colony 1050
41 69 Ritha Mandi
42 70 Lakhi Bagh bt
43 71 Patel Nagar East 4990
44 74 Bhrampuri 5540
a5 75 Lohia Nagar 2860
46 76 Niranjanpur - 3?3'1;07 o
47 77 Majra 5570
Total D2D Waste(47 Wards) 98840
Commercial Waste (47 Wards) 1700
CPDP (47 Wards) 35280
Night Operations Total waste(47 wards) 53915
Grand Total 189735

/[TRUE COPY//
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693 18 ANNEXURE AC-2

MSW Plant Flow Chart

—
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CDRO PLANT 30 KLD

POND FOR LEACHET
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699 24 ANNEXURE AC-6

INDIA NON JUDICIAL

_Government of Uttarakhand

e-Stamp
Certificate No. IN-UK33258077944875V
it lssuea (are 20-Jan-2023 03:51 PM
PONACC SV uk1299004/ DEHRADUN UK-DH
SRR UK 268004 72320315727556Y
NACOF INDIA LTD
Suastot of Document Article 5 Agreement or Memorandum of an agreement

Property Description T NA
Consideration Price (Rs.) ¢

(Zero)
First Party . NACOF INDIALTD
Second Party : NA
Stamp Duty Paid By : NACOF INDIA LTD
Stamp Duty Amount(Rs.) . 500

(Five Hundred only) -

o)

Shaligj lean
Sta Vendor
Co irt Road,Dehradun

Flease pinite o typr nulow iy fiao

Agreement for Co-processing of Shredded & Non Shredded RDF/Plastic waste
This Agreement is made and entered into this 037 day of February 2022

By and between:

“Pan Mis NACOF india Ltd vgcn s the having its facilities at Sheeshambada Sherpur,
! g Safathamt Semiiar e ke NACOF ana referred to as first pan, which
S IRELGAT U e context include its sw‘:_z'?gsox and permutted assigns.)
7
G o 03u2985669

} E}“W

3 "\“A [ : % .o ~
Statutor: j ‘
o LT PP S S *a.,........._.«..n' el D AT
; s SR A s o e e b RNz

4The brus of pa hG Inaegmacy is e e use s af )hecv e
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And

Shree cement Limited a Company incorporated under the provisions of Companies Act, 1956,
having its registered office at Bangur Nagar, Beawar, Distt Ajmer (Raj) (herein called as SCL) and
which expression shall, unless repugnant to the context, include its successors and permitted
assigns, this agreement is for supply of Shredded and Non Shredded RDF/Plastic waste to SCL’s
following Cement Plants: -

1. M/s. Shree Cement Ltd, Beawar plant-Address- Vilage Andheri Deori, Beawar, Distt
Ajmer, Raj
2. Mis. Shree Cement Ltd, Ras plant-Address- Village Ras Tehsil Jaitaran, Distt Pali, Ra,

NACOF and SCL are hereinafter maaidually reterred 1o as o Party 0 v
the "Parties”.

WHEREAS:

A. NACOF is engaged is operation of supply of horticulture, forestry, planting equipment’s &
machinery, solar energy, organic farming etc. It is involved in the business of collection,
Segregation, disposal of Non-Recyclable Plastic waste area in the safe disposal & environment
friendly manner in consonance with laws and within the framewaork of State and National
guidelines.

B. SCL is in the business of manufacture and sale of different types and grades of cement and has
the capability to dispose the waste materials in an environment friendly manner thru co-
processing in the cement kilns located at RAS unit (hereinafter reterred to as the Units';

C  The primary objective of this Agreement is lo support the pious intent of the gowavmvwn to oo

india from single-use Plastic wasie ang conserve envionine o e pulibc inhere
weule be nelptui 10 0 gelting /& O thws MG oty s ;1 vl i
environment and creating health "azar ds tor the SOCeE, ) Lalge
D. NACOF shall supply Sniredded and Non Shreddea R wlastic waste L riape o SCL
for Disposal through Co processing. Shrecded and Non mhreddea HDE P ast vuasta «
free from debris. stones, construction wastes, dead anmals matals Bio merfical wass qing rines

banned items by CPCB for Co-processing (Specified in Annexure 1B).

E Inturn, SCL has agreed to co-process the waste in the public, social and environmental interest
and as part of its social initiative at its cement kilns located at the above said Unit. For this
purpose, SCL commits itself to make requisite capital and other investments for making the
sustainable use of the Shredded and Non Shredded RDF/Plastic waste and thereby contributing
to the aforementioned social cause. Thus, both the Parties jointly while observing their respective
commitments in public, social and environment interests enter into this agreement in consonance
with faws, where NACOF the promises to provide Shredded and Non Shredded RDF/Plastic
waste in consonance with this agreement, and in turn SCL commits itself and promises to co-
process the Shredded and Non Shredded RDF/Plastic waste at its cement kilns while committing
to make requisite capital and other nvestments for this purpose which shall be good and
valuable consideration for each other

F  Any Green Benefits, subsidies andi/or other penefits of any natere f any  artving oot o
procurement/use of above Non Shredded ROF/Piastic wasle suppnea shiall pe oisoms . SCL
plants These could he related 10 CDM PAT 702 I meass o086 18 0Bl 200H0 R0 6 e

NOW, THEREFORE, in consideraton of 1he mogius e oo

1epresentalions and warranties se! jerth e i agreemart e oot o LT

acknowledged by the Parties, the Parties hereby aqree as folows

"/ (/“’ l/ 3
FA 4/// : \L)"r ~l
N
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1. Scepe of Supply of Shredded and Non Shredded RDF Plastic waste
During the Term. the NACOF shall Supply Shredded ang Mon Shredides FEEIF R st
to SCL. as per the following specifications

Table 1 :- Specifications and acceptable limits of Material

Parameter ’ Uom : Acceptance limit- al| plants

1 NCV(As received) T KcallKg > 2000-2500
2 Loading & Unloading

ity Aengralion af S ssy

3 Quantity Avallability

Srtiedged RUF Plast: wase

‘Quantity Commitment of Non
4 iShredded RDF/Pjastic waste per MT
Month (Indicative)

Plant
i ;
f i

A —_——— . N
9 I
P 5 3Size l Varied

e S S

Noun Shredded RDF/Plastic waste with prior
intimation If NCV (ARB) < 2000 KCal/Kg in
receipt vehicles

6 'Supply Prospects KealiKg
7“:1_0%"‘!:3 : SEA A Beuny  Tesstaiee s g
"8 Chionde B < 259

1.1 NACOF shall make avaiiabie the Shredded and Non Shredded RDF/Plastic waste while
complying the aforementioned specifications for delivery to SCL's factory set from the
NACOF factory. The NACOF shall be responsible for loading material in bags / bale / loose
in to the transporting vehicle arranged by the SCL.

1.2 Shredded and Non Shredded RDF/Plastic waste should be free from
1.2.1 Any of the banned items listed in the Annexure 18 attached herein,

Shredded and Non Shredded RDF/Plastic waste shail be maintained on monthly average basis
it is further agreed that quality of Shredded and Non Stuedded RDF/Plagstic waste s nat within
the permissible fimits, then SCL shall be entitled to discontinue Stop the supplies nf Shro g
and Non Shredded RDF/Plastic waste frem that seurce # w anvmins g oo, x . ke,
Partes that ot shall be preicgative of the SCL 1 e 11 71oe s,

f } QAN
(_g\‘ b A :'.. -

2l )

Loadng at source i 1n scope of NACOF ynx

H S TR - 3 . EVIIATE ‘e - S i msen
GNTAGING 3 EHLEIVING et g TRt e >4

Quantities may increase / decrease as per
availability at NACOF and utilization by SCL

FEe may discontinue/ taking of Shredded ang
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2.3 Documents to be provided by the Pdrues
2.3.1 NACOF shall ensure for weighing of Shredded and Non Shredded RDF /Plastic waste

27

Supply and Delivery:
Quantity- NACOF vl make avalanis .
Shredded RDhPasm waste tue SCL SCL o o

Far oy b

Shredded RDFPiastic waste inung from thei Ut as nan S0 prant ieguy e e i
however SCL may intimate any change in the scheGi ¢ as per e unid feguremen
Delivery

2.2.1 The delivery schedule of Shredded and Non Shredded RDF/Plastic waste shall be
prepared in agreement with both parties on fortnightly/monthly basis

2.2.2 In case of any change in the mutually agreed delivery schedule by parties, then the
affected party will intimate to the other Parties and all parties will discuss and arrive at
mutually agreed solution to deal the situation.

2.2.3 The Transportation of the Shredded and Non Shredded RDF/Plastic waste to the
SCL's factories shall be at the cost and responsibility of the SCL. The NACOF shall
ensure that the vehicle is loaded at the earliest with the quality Shredded and Non
Shredded RDF/Plastic waste as per specifications under clause 1. Notwithstanding
the aforesaid, the NACOF shall continue to bear 100% risk of any item that are not
ordered by SCL as per the clause 1 of the agreement

2.2.4 The dispatch documents shall be prepared by the NACOF while complying with the
requirements of applicable laws including those which may be required by the Pollution
Control Boards or other departments for the tracsportation of the Matenal

2.2.5 All requisite approvals for supplying and dispatching the NACOF to the SCL by the
facility or any other authority as per applicabiv 'uies shal De oblasen sl o
with by the NACDF SCL shall )maw SIANGRMY CESITAlCeS arer agn o B
concerned authorniies ‘or co- ;;-,\v\ess il b b T AL Y Bt Ssh et Liat e
waste in s factories and comely snte A =5t

at its own and issue necessary challan / Dispatch documents, The SCL shall arrange
for, unioading and storage of the material at it factories The weighing of the Shredded
and Non Shredded RDF/Plastic waste shall be carried out and recorded at VWeigh bridge
located at NACOF.

2.3.2 NACOF shall at the beginning of each month, issue to the SCL Dispatch quantity details

during the term of this agreement.

2.3.3 SCL shall be responsible for unloading, Storing, Pre-Processing, and Disposal of

Shredded and Non Shredded RDF/Plastic waste through Co-Processing in its kiln in
the cement plants.

234 SCL shall at the beginning of each ‘month during the Term of this agreement, issue to

the NACOF upon their request, a Certificate of Co-Processing of the Non Shredded
RDF/Plastic waste received for Co-Processing during the previous month i the format
set out in Annexure 1A attached to this agreament
Commercial terms for the Co-processing of Shredded and Non Shredded RDF/Plastic
waste:
Price:
311 Charges for matenal on Shredded and Non Shredisg ROFPiastc waste o
processing Specifying the parameters as per Speciicahons mentiooed =0 Tabledd
GST shall be extra as applicable

Sr.No. | Waste type __ _ | costRs/MT
.1 | shredded RDF/Plastic waste i B 650
.2 | Non Shredded RDF/Plastic waste Nil |

3.1.2 Charges for Shredded RDF/Plastic waste will be paid by SCL to Nacof. Bills will be
raised by Nacof to SCL on monthly basis and payment by SCL will be within 7 days

7 . o +
At

v\'ﬁ!fﬁi‘_k ¢

-
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after receipt of the Invoices.
3.1.3 Loading of Shredded and Non Shredded RDF/Plastic waste is in the Scope of NACOF.
3.1.4 Transportations of Shredded and Non Shredded RO~ /Plastic wasle is in the scope of

SCL
3.15 Any other statutory dues shall be extra as per applicable rules
4, Term and Validity of the Agreement
The Agreement wilf be vald from O3 Bt | BT el Ly : : 3
or tll further penod the generation of The AQredmant 1o, e Ar e e ! “

of all the Parties te the Agreement

5. Testing of quality Parameters
5.1 Each consignment of Shredded and Non Shredded RDFPlastic waste shall be lested Uy
SCL for the parameters, and Results as per SCL laboratory shall be final and finaing
However in case of huge variation in results, Parties shall be entitled for joint sampling and
testing at SCL’s lab or any other third party iab.
5.2 Pre-shipment inspection: SCL shall be entitled to inspect the consignment prior to dispatch
(including third party inspection) at site or source location of NACOF if required.

6. Point of Contact
NACOF and SCL shall nominate persons who should act as points of contacts during the term
of the Agreement.
T. Force Majeure.
Neither party shall be considered in default in the performance of its obligation under the Agreement
it such performance 1s prevented or delayed on account of war Civi Commouon stiike r-pmw”n 5
pandemic, accidents, fires. u nprec edented floods. earth guake nr becagse of promugatse f any e
or reguiations by lhe Govenumen!, unfureseen reanhnve. et B deel rge o LR
at the Second Party's Cement Plant or on account of Acts
At the time of occufrence of a force majeure COntiman 17 o 1o (i, SNy g o
with documentary proof within Ten {101 days fio
condition indicating the cause of force majeuic cong:tdn o -
condition was likely to subsist This agreement shaii remann suspenaed during e e
majeure. However, if the reason continues more than ninety (900 days the (arm § hereta oy
mutually agree to modify the terms of the Agreement or terminate the same On such lenanon
SCL/ NACOF shall be obliged to settle all dues to other party as the case may be

8. Settlements of Disputes

The Parties shall endeavor to settle by mutual consultation any claim, dispute, including any Dispute
with respect to the existence or validity hereof, the interpretation hereof, the activities performed under
the Agreement, or the breach of the Agreement.

Any Dispule which cannot be settled within Thirty (30) days of consultation as provided written notice
to that effect to the other Party and such arbitration shall be conducted at place mutually decided by
all parties in accordance with the provisions of the Arbitration & Conciliation Act. 1996

The Parties agree that the award passed by the arbiration panel shall be binding upon the Parties.
and that the Parties shall not be entitled to commence or mantain any action in any Count of caw in
respect of any matter in Dispute arising from or in relahon to the Agreement ept fur the
enforcement of an arbitral award or for seeking mlum tive reaet or 0 Tase of apoesal Agams)
awards passed by an arbitration pane! pursuant 1o thes g ne

S. indemnity

NACOF shall defend, indemnify and save harmiess SCL and e ieCions ety :
from and against any and all claims, demands. fines loses aamages costs penaltcs fapenses
actions, suits or proceedings, injuries, monetary liabiiity on account of death of any perscn. cost of
response to any governmental inquiry, liability for loss of or damage to property and reasonable
attorney and consulting fees and costs relating to any of the forgoing resuiting from the act or
omission, breach or nonconformance by either party with the provisions contained in the Agreement
or any statutory non-compliance. The foregoing indemnification shail not apply to the extent that such
losses, expenses, claims, actions, damages or liabilities to which the Indemnified Party may be

- /”c‘ Mc\
@y\”\‘} 0: 2 (‘;{L (\7 Y s
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subject were caused by the gross negligence, fraud or willful misconduct of an Indemnified Party.
10. Non-Waiver

Any deiay or omission on the part of each Party in exercising any rights provided under applicable
laws or under this Agreement shall not impair such rights or operate as a waiver thereof. The partial
exercise of any right provided under applicable laws or under the Agreement shall not preclude any
other or further exercise thereof or the exercise of any other rights under the Agreement

g 12 Relationship

It 55 understood that this Agreement between the parties shall be on a prncipie to principle basis
None of the provisions of this Agreement shall be deemed to constituls 3 (oint venture or a partine: shir
Or gven agency hehysan the partws harote gnA oAty wbhad heyopegen 3 e b g ndin o

Le deemed to be agent ol the other party i1 any way

12. Notice

Uniess otherwise provided tn tne Agreement any acice -t ¢ s
made under or in connection with the matiers contempiatan by e arsing R
have been duly given or made if sent by personal defivery ar by facsimile tansay
email or upon receipted delivery at the address of the relevan! Party

13. Applicability

Any Purchase Orders issued for the transaction mentioned heremn in this document shall be subjec!
to the terms herein.

14. Non-Exciusive Transaction

This Agreement is nonexclusive in nature. The parties are free to enter into mutual understanding
with any of the third parties for transaction of similar nature.

15. Jurisdiction:

In the event of any dispute arising out of this agreement, Beawar court, District: Ajmer (Raj.) shall
have the sole jurisdiction in the matter.

16. Termination of agreement:

Either party shall have the right to terminate the MOU by giving 60 days' written notice 1o the other
parly.

SIGNED AND DELIVERED for and an hehalf of
NACOF INDIA LTD Shree Cement Limited

Qs Ohbopered

|

| Authorized Signatory~ ‘ Authorized Signatory ‘
, :

. Signature of Witness 1, | Signature of Witness 1 ’
" Signature of Witness 2 4”:1/,’7/ o " Signature of Witness 2 h

i

i /'
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of STRONG
BUILD SAFE
PURCHASE ORDER
Vendor Details Bill To address PO NO: 4100231337
Code : 1125690 J.K. CEMENT WORKS PO Date: 19.08.2023
NATIONAL FEDERATION OF FARMERS Kuilash Nagar. Nimbahera-312617, Disu. : Chittorgrah (Raj.) Quotation Reference:
PROCUREMENT PROCESSING AND Tel, No. : 01477-220205 (Direct). 220087 (PBX) Ver. No ' 0
RETAILING COOPERATIVES GST No 0BAABCI3SSR 177 Our Retereng o
HIG-06 AMER COMPLEX PAN Neo VABCI0322R PRONINIIEAT ] s
MP NAGAR ZONE-II
BHOPAL,
BHOPAL-462012
Madhya Pradesh

Mob.: 7387170970

Email id : nacof.dehradun@gmail.com
GST No: 23AAABN0498F1ZR

With reference to your quotation and subsequent negotiations, we are pleased to place this Purchase Order on you for the supply of following items
subject to terms and conditions stated below and printed overleaf/attached with this document

S No.| Item Code & Item Description Unit Quantitylkato Per Unit Amount
PR NO. (INR) (INR)
00011351438 RDF-NON EPR (SHREDDED) TO 100 2300.00| 230000.00

1000288684 RDF-NON EPR

Tax Code : GC GST: IN: CGST(9%)
SGST(9%)

Delivery Date :31.03.2024

Gross Value: 230000.00
Discount 2.99
Total Amounr 238 ']
nG6ST
S5GST
Total PO value: 271400, 0

Total (in Words): | Two Lakh Seventy One Thousand Four Hundred Rupees Only )

Header Text:

Party will supply shredded material (RDF)Non-EPR to JK Cement Works Nimbahera Unit.

Quality parameters will be:

CV,,Approx. 2500 to 3000 Kcal

Moisture,, Approx. 35 %

Ash,, Approx. 25 %

Material must be free from inert and foreign particles. Big size material will not be accepted.

Party will supply and transport shredded material from Dehradun, Uttrakhand site. ;
Transportation and Loading is in NACOF Dehradun Scope. Unloading in JK Cement scope at Mangrol unit.

Terms of Payment: 07 days credit from Dt of recipt material/services
Inco Terms: FOR site

This is an electronically signed document and does not require any physical signature.

Corporate & Registered Office : Kamia Tower, Kanpur-208001. (U. P.) INDIA Page : 1 of2
Phone : +81-512.2371478 to 81 Fax: +81-512.2309854 E-mail: admin@jkcement.com

J K. Cement Warks. Nimbahera J.K Power, Bamania
J K. Cement Werks Mangrol JK Cemen: Worxs Muddapr
J K. Cement Works Goter W

J K. Cement Works, Jhari

3 KAV Comgnet Yk Ot

JK Wee Kt
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PO NO: 4100231337

For LK. CEMENT WORKS

This is an electronically signed document and does not require any physical signature.
Corporate & Registered Office - Kam'a 7 owar, Kanpur-208001 (U 21 INDIA Page : 2 of2
Phone -91 512, 237117!.1 to 81 Fax +91.572. 23‘1‘)‘! 4 E-mail: adrin @ikcement com

TNENGa JK Power Swoen

JK Cement | \Uk\ it
JK Ce t .’yt‘rks Mangro JK Cromens 2oirs

Neirks (gt
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IMPORTANT TERMS & CONDITIONS
Vendor Code: 1125690 - NATIONAL FEDERATION OF FARMERS PONO .- 4100231337

I B L) by —

&

18.
19.

Please send us your order acceptance by return E-mail post.

Invoice should be send on postal address at Purchase department. Nimbahera (Raj.)

Please provide details like Invoice No., Date, Bill Amount, Name of commodity. GST No. MSME certlicate

Our bankers are Allahabad bank, Kailash Nagar, Nimbahera.

Please provide RTGS bank details for payment.

All outstation goods to be despatched as per instructions given in the order. In case goods are wrongly booked supplier shall be

liable for payment of extra expenses.

All order are subject to execution within the period specified in the order falling which the suppliers shall be held liable for
damages and losses on account of delays in deliveries or non-deliveries of the goods and goods will be purchased on their account
from alternative sources.

No variation in quantity or quality of the goods indented or in the mode of despatch or in the period of execution or in rates of the
goods will be accepted unless confirmed by us before supply in made.

All Material supplied in execution of this order shall be subject to our inspection and our approval of the same. In case of rejection
of any material, the same shall be removed by the supplier at his own expenses both ways. In case of his failure to do so within
reasonable time we shall be at liberty to return the same to him at his own expenses. All rejected, short and broken material shall
be replaced by the supplier at his own expenses.

. Any dispute relating to this order shall be jurisdiction of Kanpur Court only.
. We shall not bear any bank charges for document routed through Bank/PBG/SBG/LV,
. It is always our moto to give preference to the products manufactured by Environmentally Pollution free unit and mecting

quality assurance parameters.

. Test certificate, material certificate, warranty certificate M.S.D.S., where applicable. must be provide along wnfy nwerial
. Warranty/Guarantee shall be as per order terms, else against manutacturimg defect tor 12 months trom date of cammssionee &

month from date of despatch will be applicable for all item.

. LD CLAUSE: Liquidity damages will be applicable in case of late delivery (@ 0.5% per week, maximum 5% of undelivered PO)

value.

. GST CLAUSE: Goods and Service tax (GST), extra as applicable at the time of billing / invoicing. Supplier shall be

responsible for providing proper GST inveicing in a manner as prescribed by the government for purchaser to avail 100%
credit against GST payment. In case purchaser was not able to avail the credit due to the reason attributable to the
supplier then the 100% GST paid by purchaser will be recovered from the supplier dues.

. Force majeure: Neither party shall be liable for non-performance either in full or part of this contract due to the reasons unforeseen

and beyond its reasonable control such as strikes, lockouts, lockdown, acts of God etc. in your / our Works' premises. The
foregoing shall not however be considered a waiver of either party's obligations under this contract and as soon as the occurrence
shail cease, the affected thereby shail promptly fulfil its previously unfulfilled obligations under this contract. However, both the
parties shall share information of any such developments in writing.

Safety Clause -As per our company standard, safety policies and safety annexure.

Bribery and Corruption Clause:

Suppliers, Contractors and Business Associates shall comply with all applicable anti-corruption faws and regutations Th Cemen

Ltd, to this effect. have a zero tolerance policy towards any form of bribery. corruption. extortion and embeszlement Ta particuls
Suppliers, Contractors and Business Associates shall not pay bribes or make wny other inducement ancludizg Rckback -
facilitation payments. excessive gifts and hospitality. grants or donations) i relation o thewr busmess deahmes Supphices

Contractors and Business Associates are expected to perform all business dealings transparently and these dealings shall be
accurately reflected on their business books and records. Suppliers, Contractors and Business Associates shall not hire thind
parties or do something they are not allowed to do themselves. like paying bribes. Suppliers. Contractors and Business Associates

i X
i 2]

Commercial Mead Fhaed Seaen
This is an electronically signed document and does not require any phvsical signature.

Corporate & Registered Office 1 arms Tower Kanpur - 208001 (U 2 INGIA
Phone  »G1.5312.2374

o 81 Fax +91-15°2 2319854 E-mail s ikeermg@nt (o

J K Cement Waorks Nirnnabera G K Rowe? Biesana

J K Cement LA I e R G e S o T
JK © : gy ; Ko

VK Comen W '
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EWY T ANNEXURE AC-7

Address : 23/249 JEONI MANDI, AGRA-282004
Email : indianagroorganics’@gmail.com
Tel : 91-0562-2520611

PURCHASE ORDER

Dated : 26t December

o

GRO ORANICS
| Address : 23/249 Jeoni Mandi
t AGRA-282004

GSTIN : 10AAABNO0498F12Y GSTIN : 09AJIPK1479)17S
Tel : 91-0522-4236980 Tel : 91-0562-4348776
Mob : 7903775650 Mob : 9837903741

| We are pleased to issue a Purchase Order for “M/s NATIONAL FEDERATION OF FARMERS' &
PROCUREMENT , PROCESSING & RETAILING COOPERATIVE OF INDIA LTD” (NACOF) as per

below specifications.
DESCRIPTION HSN Qty Rate Amount
_, ‘ , : Code | (MT)
(4 mm) 3101 | 10000| Rs.200/- Rs. 20,00,000/-
Per MT
1. The material should be free 4
fromC&D ,RD.F & |
adhering City Compost Taxable Amount Rs. 20,0();000/' :
Specifications. ‘
TERMS OF BUSINESS o .
CGST @ EXEMPTED
1. The material will be lifted as per our lifting
schedule. |
2. Initially, we are remitting Rs 15,000/- as advance to —_— ‘\_ T
cover the cost of 25 MT ( Approx) and the balance
amount Rs. 41,000/~ will be remitted on receipt of
material and approval at our site .
SGST @ EXEMPTED
13, The empty bags will be supplied by us for filing 50Kg
Net weight which includes packing, loading &
stacking if required .
In Words : Rupees Twenty lakhs
el GRAND TOTAL Rs. 20,00,000/-
** The Invoice needs to be raised in name of “INDIAN AGRO ORGANICS”
«* Further PO will raised after successfully fulfilment of this PO. _J

For Indian Agro Organics

[/TRUE COPY//
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ANNEXURE AC-8

PROGRESS REPORT: SOLID WASTE PROCESSING, COMPOSTING & SLF DISPOSAL
SYSTEM, SWM PROJECT AT SHEESHAMBARA, DEHRADUN (UTTRAKHAND

M/S NACOF LTD.
Total Process of Solid Waste Summary Consolidated. (26 Nov.2022 to 31 May-2024)

OPERATION AND BHAINTENANCE OF EXISTING W ASTE PROCESSING PLANT ALCNG WITH OPERATION ANO NAINTENANCE OF SANTTARY LANDFILL FACILTY OF FRESH WASTE PROCESSING AT SHEESHANBADS, DEHRADUN

PRODUDUCTION ABSTRACT OF MONTH WISe

IS astist

Municipal Solid waste Received month 26 Nov-22 to May-2024

Refused Derived Fuel (RDF) Production month 26 Nov-22 to May-2024

Compost Production month 26 Nov-22 to May-2024

Recycling Material Month 26 Nov22 to May-24

Inert production month 26 Nov-22 to May-2024

INDEPENDENT PROJECT ENGINEER: JBB TECHNOCRAT

]

BN { | |
SNof  Nameofftem | UNT De:::l lndd | Feb23 | Mardd | Apr23 [ May23 | hndd | W3 | Augld | Sepl3 | Octd3 | Nowld | Decld | Jand | Febdd | Mardd | Aprdd | My | Towl

pje oo e el e[ wlwfo]o
1 SWREGNED [ ToN | 157061 |18 gy 154126 0L 020 G674 TLAD 4117 LSTS 050828 | M98 1200|1136 | 163044 | 1003 | 5738 |1 | s
PRODACTON ETAS
® FOFRODUCTION [ TOR | SIS365 | 4M06 | 50442 | St150 | 516104 | S | g | gy | 31 | SR | S | QKT | A0 | QL6 | S8 | A | KD | B | g
b COMOSTPONICTON TOR | 373 | 460 | 3001 | 13351 | 1788 | 1wy | s | o | 1 | OB 8 081 ) 0K | B ) WS | BB | BN | KK | gy
C pecreoncumtan v ) 0 | 0 | o Jom | s | o) om | [ | s |0 | e | en | 8 e |osw| BY| 00| g
© et mater! TON | 31335 | 50408 | 29947 | 2507 | 44480 | 65935 | 57952 318511829‘621’3”2 (BT o [0 [ 00 ST S e e i £

t T T |
Toa | s | sunss | s ‘snm‘s&z&u\emm OIS | UGS T AR S0 ST | 6T e

WL WEN 1k

4574.02/MT

388.11/MT

14386.55/MT

Page 3-32

2,29,333.29/MT1

96007.69/MT

i1y

L%

1w

u
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PROGRESS REPORT: SOLID WASTE PROCESSING, COMPOSTING & SLF DISPOSAL
SYSTEM, SWM PROJECT AT SHEESHAMBARA, DEHRADUN (UTTRAKHAND
Total Sale /Free Sample Details by NACOF LTD.
OPERATION AND MAINTENANCE OF EXISTING WASTE PROCESSING PLANT ALONG WITH OPERATION AND
MAINTENANCE OF SANITARY LANDFILL FACILITY OF FRESH WASTE PROCESSING AT SHEESHAMBADA, DEHRADUN
Total Disposal of RDF & Compost (Sale / Free Sample )
Total MSW | Total RDF TatalROF Total Compost CoTr::::st Recycling
N AGEn sl Received |Production S::n{:::e Production | Sale /Free | Material
Sample
A B Cc D E F
1 |[26Novto31Dec-22| TON 13579.61 5153.66 54.24 370.33 22.6 0
2 Jan-23 TON 11382.78 4202.66 24.01 416.42 11.06 0
3 Feb-23 TON 11760.97 5394.42 51.92 340.01 84.13 0
4 Mar-23 TonN | 12547.26 | oay; 5 141216 133.51 62.84 0
Aprda Ton | 1227112 | 5191 74 a0 187 88 9.17 175 |
6 May-23 TON 13419.20 5866.41 225.31 228.35 82.14 0.53
Jun-23 TON 13156.74 6026.79 492.87 195.59 17.81 0
8 Jul-23 TON 14807.40 6609.23 292.05 273.16 630.78 3.21
9 Aug-23 TON 14112.07 6076.31 476.62 182.56 536.26 2.3
10 Sep-23 TON 14113.79 5978.24 669.69 147.38 638.6 5.52
1 Oct-23 TON 12908.29 5158.26 636.28 159.81 127.5 4.65
12 Nov-23 TON 13004.98 4846.77 753.81 117.51 9.44 4.21
13 Dec-23 TON 12220.46 5364.42 229.85 167.26 26.4 4.74
14 Jan-24 TON 11196.87 4812.61 644.60 132.88 61.07 8.45
15 Feb-24 TON 11631.44 5159.08 753.38 353.54 208.26 64 23__ _1 il
16 Mar-24 TON 10830.16 4976.44 763.18 383.23 171.33 11598 |
17 April-24 TON 13167.59 5306 464.73 391.43 152 76 12‘>_4_.-.‘ ‘
18 May-24 TON 13223.23 4473.13 426.41 376.36 761.02 47. l;__
19 18 June-24 TON 520.31 12094 | 299
Total TON 229333.96 96007.69 8921.42 4557.21 3738.11 391.1

Total RDF Sale/Sample 8921.42 MT out of 96007 .69 MT ( Balance RDF = 87086.27MT)
Total Compost Sale/Sample 3738.11 MT out 0f 4557.21 MT(Balance Compost = 819.10)

INDEPENDENT PROJECT ENGINEER: JBB TECHNOCRAT

Page 4-32
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Measure distance
Total area: 42,951.55 m? (462,326.66 ft?)
Total distance: 923.40 m (3,029.53 ft)
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Permanent holes at the bottom of the back wall to allow the storm water mixed with leachet
from the plant to drain which flows to river Asan causing river pollution.
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STORM WATER MIXED WITH LEACHET FROM THE LEGACY WASTE

//TRUE COPY//




. g
ENVIRO-TECH SERVICES

Ko Rusalyplicst Labosalony
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

emeil ; exiab2012@gmaii.com | Websie : www.etslabin | Ph. 9811516076, 931173680273 TC-13008

TEST REPORT
TEST REPORT NO.: ETS/1051-7/05/2024 ULR NO.TC130092400010517F DATE OF REPORT: 07.05.2024
WATER SAMPLE ANALYSIS REPORT
Name And Address of Customer : M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED

SHEESHAM BADA, P.O-SHERPUR, SELAQUI,
DEHRADUN, UTTRAKHAND

“ate of Sample Received : 02.06.2024
Analysis Start Date . 03.05.2024
Snalysis End Date . 07.05.2024 : 2
Sample 1D No v 1051-7
Sampling Done By : ETS STAFF
2zmpling Description : GROUND WATER
'~ salnping Location : NEAR MAIN GATE
Sampling Method : 1S 3025 (Part-1)
Zample Quantity 1 2.0+0.5 Ltr
#acking Condition 1 SEALED
Packed In : P.V.C. AND GLASS BOTTLE
"B Test Parameter Unit Result Specification/Limit Test Method |
No. | (As per 1S:10500: 2012) |
| | Desirable | Permissible
| FHYSICAL & CHEMICAL PARAMETERS; B
1| Colour Hazen <5.0 5 - 15 APHA 2120-B |
"1 | Odour Agrecable | Agreeable | Agreeable | APHA2150-8 |
B fas\g Agreeable Agreeable Agreeable | APHA 2160-C
L4 | pH ] 7.68 6.5-8.5 No Relaxation | APHA 4500-H+
5 | Turbidity . NTU <1.0 1 5 APHA 2130-B
6| Total Dissolved Solids,(TDS) | mglL 185.2 500 2000 | APHA2540-C |
o1 | Free Chlorine (Residual) malL <0.1 0.2 1 APHA 4500:(CI)-8
8 | Fluoride(F) mg/L 0.09 1 1.5 APHA 4500:(F-)-D
¢ | Total Alkalinity,(CaCO3) mg/L 35.8 200 600 APHA 2320-B
| 10 | Total Hardness,(CaCOs) mg/L 70.9 200 600 APHA 2340-C
11| calcium,(Ca) mall 18.0 75 200 APHA 3500:(Ca)-B
| 12 | Cnloride,(Cl) malL 20.0 250 1000+ | APHA 4500:(CI- )-8
?- | Magnesium.(Mg) mg/L 49,9 30 100 APHA 3500:(Mg)-B
13 Nitrate,(NOs3 ) mg/L <0.1 45 No Relaxation | APHA 4500:(NOs-)-B |
| 154 Sulghale.(SOs) mglL 7.0 20gge— | 400 APHA 4500:(SO<) E |
SAZE) POTENVIRO-TECH SERYICES

180 oAt
THECKED BY:)/
S@?ﬁ@_m_g&gbr’u AUTHORIZED SIGNATORYA J

1
Format No ETS/LAB/TR-09, Issue No. 05, Dats 01.04.2019, Amd. No. 04 Date 01 .04.20190U3 ity Manager

1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

. The results indicated only refer to the tested saaples and listed applicable parameters.
3. No counplaint will be entertained if reccived aficr 7 days of issue of test report.

4. Our liability is limited to invoice value only. .
5. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

. ERis test veport shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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ENVIRO-TECH SERVICES @ Gun

A Analyliosl Loboralssy 1S 45001
(A GOVERNMENT APPROVED LAB) .
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

srnzil s eislab2012¢gmall.com | Website | www.etstab.in | "Ph.: 9811518076, 9811736063

TEST REPORT
TEST REPORT NO.. ETS/1051-7/05/2024 DATE OF REPORT: 07.05.2024
- WATER SAMPLE ANALYSIS REPORT

'8, Specification/Limit |
| No. | Test Parameter Unit Result (As per 15:10500: 2012 ) | Test Method
! Desirable | Permissible
16 | Anionic Detergent,(MBAS) mg/L <0.01 02 1 APHA 5540-C
17| Phenolic Compound, (CsHsOH) mg/L <0.001 0.001 0.002 APHA 5530-C |
! HEAVY METALS;- *
1% | Boron,(B) mg/L <0.01 | 05 24 APHA 4500:(B)
| 19 [ Total Chromium,(Cr) mg/L <001 | 005 | NoRelaxation | APHA-31208 |
L0 Cyanide,(CN) mg/L NIL 0.05 No Relaxation | APHA 4500:(CN-}-0 [
_ 21| Aluminium, (Al) malL <0.01 0.03 0.2 APHA-3120B
.22 | Arsenic,(As) mgL <0.01 0.01 | NoRelaxation | APHA 31208 |
23 | Selenium,(as Se) malL <0.01 001 | NoRelaxation | APHA 31208 |
24 | Cadmium,(Cd) malL <0.001 0.003 | NoRelaxation | APHA 31208 |
|25 | Copper,(Cu) mg/L <0.01 0.05 15 APHA 31208

26 | iron,(Fe) mg/L 0.16 1.0 No Relaxation | APHA-31208

21 | Lead,(Pb) ma/L. <0.01 001 | NoRelaxaticn | APHA-31208 |
28 | Manganese,(Mn) mglL <0.01 0.1 03 APHA-3120B |
29 | Mercury,(Hg) mg/L <0.001 0.001 | NoRelaxation | 5o v "
|30 | Zinc,(Zn) malL <0.01 5 15 APHA-3120B
T3t | Nickel (Ni) mg/L <0.01 002 | NoRelaxation | APHA-3120B
" JICROBIOLOGICAL PARAMETER,; i
|3 | Total Coliform Perf00mL |  Absent Shall Not Be Delectable | 1515185

33 | Escherichia coli Per 100mL Absent Shall Not Be Detectable 1S15185

*#x4¥End of Test Report™** «*

YEor ENVIRO-TEC VICES
AUTHORIZED SIGNAYERYA

Format No ETS/LAB/TR-09, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.201 §uality Manaaer

. 'Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

e results indicated only refer to the tested samples and listed applicable parameters.

“io complaint will be entertained if received after 7 days of issue of test report.

. Gur liability is limited to invuice value only.

5. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

& "This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the labovatory.

B N



eN WRO-TECH SERVICE§

s Hasa
(A GOVERNMENT APPROVED LAB)

Plot No 1/32 S S of G.T. Road Industrial Area, Ghamabad (U.P.) - 201001

BRI 2 Zemalicom | vaww.etsiabin, | Ph. 8811518078, 8511

o Babinalog

u’%”‘*fn" "~"h

W)

TC-13008

TEST REPORT

ETS/1051-8/05/2024  ULR NO.TC130092400010518F DATE OF REPORT: 07.05.2024

WATER SAMPLE ANALYSIS REPORT
Mame And Address of Customer M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED
SHEESHAM BADA, P.O-SHERPUR, SELAQUI,
DEHRADUN, UTTRAKHAND

TEST REPORT NO.:

Date of Sample Received 1 02.05.2024 .
Analysis Start Date : 03.06.2024

fnalysis End Date : 07.05.2024

Sample ID No 1051-8

Sampling Done By ETS STAFF

jampling Description GROUND WATER

NEAR ADMIN BUILDING
IS 3025 (Part-1)

~Sampling Location
Sampling Method

Samp.e Quantity 2.0+0.5 Ltr
Packing Condition SEALED
Facked In P.V.C. AND GLASS BOTTLE
[ 5. Test Parameter Unit Result Specification/Limit Test Method |
' No. (As per 1S:10500: 2012 ) !
Desirable | Permissible _!
‘HYSICAL & CHEMICAL PARAMETERS; |
i | Colour Hazen <1.0 5 | 15 APHA2120-B |
2 Odour Agreeable Agreeable ' Agreeable APHA 2150-B
I3 | Taste Agreeable | Agreeable | Agreeable | APHA 2160-C
4 | pH 7.64 6.5-8.5 | NoRelaxaton | APHA 4500-H+
5| Turbidity NTU <1.0 1 5 APHA 2130-B
| 6 | Total Dissolved Solids,(TDS) mg/L 187.2 500 2000 APHA 2540-C
7 Free Chlorine (Residual) mg/L <0.1 0.2 1 APHA 4500:(Ci)—AB‘_‘
. & | Fluoride,(F) mg/L 0.10 1 15 APHA 4500:(F- )-0
g Total Alkalinity,(CaCO3) mg/L 38.2 200 600 APHA 2320-B
it | Total Hardness,(CaCOs) mg/L 73.6 200 600 APHA 2340-C
11| Calcium,(Ca) moiL 16.0 75 200 APHA 3500:(Ca)-B
" 12 [ Cnloride,(C)) mg/L 14.0 250 1000 APHA 4500:(Cl- }-B
13 Magnesium,(Mg) mg/L 8.1 30 100 APHA 3500:(Mg)-B
14 Nitrate,(NO3 ) mg/L <0.1 45 No Relaxation | APHA 4500:(NOs-)-B
15 Sulphate (SO4) mg/L 9.0 2?85_,&. 400 APHA 4500:(S04)-E
= r

VIRO-TECH SEF\QVSCES

TRe vesults indicated only refer to the tested sumples and listed applicable parameters.
3« No complaint will be entertained if received after 7 days of issue of test report.
t, Dur liability is limited to invoice value only.
5. Tae smpie shall be destroyed after 15 days & Bioiogical / Perishable sample shall be destroyed immediately after issue of test report.
&.'T'his test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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ENVIRO-TECH SERVICES

A Aualyglical Lebasclsny
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
Al - atalabZ012@gmail.com | Website ! vww.etsiabin | Ph. 9911518078, 08117360E35

TEST REPORT 5
TEST REPORT NO.: ETS/1051-8/05/2024 DATE OF REPORT: 07.05.2024
WATER SAMPLE ANALYSIS REPORT
S. T Specification/Limit
Mo, o Test Parameter Unit Result (As per 1S:10500: 2012 ) | Test Method
Desirable | Permissible
' 16| Anionic Detergent,(MBAS) mg/L <0.01 0.2 1 APHA 5540-C
" 17| Phenclic Compound,(GsHsOH) mg/L <0.001 0.001 0.002 APHA 5530-C
| HEAVY METALS;-
18 [ Boron,(B) ma/L <0.01 0.5 2.4 APHA 4500:(B)
1 Total Chromium,(Cr) mg/L <0.01 0.05 No Relaxation | APHA-31208
26 ‘ Cyanide,(CN) mg/L NIL 0.05 No Relaxation | APHA 4500:(CN-)-D
= 2 Aluminium, (Al) mg/L <0.01 0.03 0.2 APHA-3120B
22 | Arsenic,(As) mg/L <0.01 0.01 No Relaxation | APHA 31208
| 23| Selenium,(as Se) mg/L <0.01 0.01 No Relaxation | APHA 31208
. 24 | Cadmium,(Cd) ma/L <0.001 0.003 No Relaxation | APHA 31208
25 | Copper.(Cu) ma/L <0.01 0.05 1.5 APHA 31208
20| lron,(Fe) mg/L 0.14 1.0 No Relaxation | APHA-3120B
27 | Lead,(Pb) ma/L <0.01 0.01 No Relaxation | APHA-3120B
28 | Manganese,(Min) mg/L <0.01 0.1 0.3 APHA-3120B
2 | Mercury,(Ha) mg/L <0.001 0001 | NoRelaxation | &S5 EPA Method a
go= i ! ; ) 200.7 1994
© 36| Zinc,(Zn) ma/L <0.01 5 15 APHA-3120B
| 31| Nickel,(Ni) mgiL <0.01 0.02 No Relaxation | APHA-31208
T MICROBIOLOGICAL PARAMETER;
e Total Coliferm Per 100mL Absent Shall Not Be Detectable 1IS15185
"33 | Escherichia coli Per100mL |  Absent Shall Not Be Detectable | 1515185

xx**¥xEnd of Test Report™*™**

¥For ENVIRO-TECH SERVICES

Format No ETS/LAB/TR-09, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2019

i, Test reports without ETS LAB HOLOGRAM are not issued by our laberatory.

3. The vesults indivated only refer to the tested samples and listed applicable parameters.

1. %o causplaint will be entertained if received after 7 days of issue of test report.

4. Our Hability is limiited to invoice value only.

5. Une sample shall be destroyed after 15 days & Biological / Perishable smmple shall be destroyed immediately after issue of test report.

L s dest roport shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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(A GOVERNMENT APPROVED LAB)
Plot No 1/32, 8.S. of G.T. Road industrial Area, Ghaziabad (U.P.) - 201001
8076, 981173

| Waebsiie : wwy.etslabin | Ph.; 9911816

B0A3

4

TC-13009

‘#=8T REPORT NO.:  ETS/1051-9/06/2024

mame And Address of Customer

Jate of Sample Received
Analysis Start Date
Analysis End Date
Sample iD No 5
Sampling Done By :
Sampling Description :
‘ampling Location
Sampling Method
sample Quantity
Hacking Condition

ULR NO.TC130092400010519F

WATER SAMPLE ANALYSIS REPORT

. 03.05.2024
i 07.05.2024

1 183025 (Part-1)
: 2.0+0.5 Ltr
: SEALED

TEST REPORT

DATE OF REPORT:  07.05.2024

M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED

SHEESHAM BADA, P.O-SHERPUR, SELAQUI,
DEHRADUN, UTTRAKHAND

02.05.2024

1051-9

ETS STAFF
GROUND WATER
NEAR SLF

packed in P.V.C. AND GLASS BOTTLE
3. Test Parameter Unit Result Specification/Limit Test Method
o, (As per 1S:10500: 2012 )
| Desirable | Permissible
| “HYSICAL & CHEMICAL PARAMETERS; B
1 Colour Hazen <1.0 5 15 APHA 2120-B i
L2 Odour Agreeable | Agreeable Agreeable | APHA 2150-B J
3 | Taste Agreeable | Agreeabls | Agreeable | APHA2160-C
.4 |pH 7.67 65-85 | NoRelaxaton | APHA 4500-H+
5 | Turbidity NTU <1.0 1 5 APHA 2130-B
6 | Total Dissolved Solids,(TDS) mg/L 180.0 500 2000 APHA 2540-C |
7 Frze Chlorine (Residual) mg/L <0.1 0.2 1 APHA 4500:(CI)-B
8 | Fluoride,(F) mg/L 0.1 1 1.5 APHA 4500:(F-)-D |
s | Total Alkalinity,(CaCO3) mglL 366 200 600 APHA 2320-B
L0 LTotal Hardness,(CaCOa) mg/L 72.2 200 600 | APHA 2340-C
i1 | Calcium,(Ca) mag/L 17.5 75 200 APHA 3500:(Ca)-B
|12 Chleride,(Cl) mg/L 19.0 250 1000 APHA 4500:(Cl-)-B |
I 13 Magnesium,(Mg) mg/L 6.7 30 100 APHA 3500:(Mg)-B
P4 Nitrate,(NO3 ) mg/L <0.1 45 No Relaxation | APHA 4500:(NO3-)-B |
bulhnate (SO mg/L 12.0 2?22“ 400 APHA 4500:(SO¢)-E
OrENVIRD-TECH sERMICES

UPTA

"

AUTHOB&@L{

Format No ETS/LAB/TR-09, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.20182ual ity Manaqer

; Tost reports without ETS LAB HOLOGRAM are not issued by our laboratory.
2. Whe results indivated only refer to the tested samples and listed applicable parameters.
3. No complaint will be entertained if received after 7 days of issue of tost réport.

i
>
3
4. Our liability is limited to inveice value only.
5

JaJ

5. Hlu sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.
& This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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Anelytizzl.

J-o—o

(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
Ph.: 6811516076, 2811736063

ieizh20120gmail.com

Websiia : www etsiab.in

i

ISO 4500+

TEST REPORT NO.:

ETS/1091-9/05/2024

TEST REPORT

DATE OF REPORT: 07.05.2024

WATER SAMPLE ANALYSIS REPORT

8§, Specification/Limit
'No. | Test Parameter Unit Result (As per IS:10500: 2012 ) | Test Method |
- Desirable | Permissible |
| 16 | Anionic Detergent,(MBAS) mgiL <0.01 0.2 1 APHA 5540-C
: 17 Phenolic Compound,(CsHsOH) mg/L <0.001 0.001 0.002 APHA 5530-C
| HIEAVY METALS;- 4
.18 Boron,(B) mg/L <0.01 0.5 2.4 APHA 4500:(B)
) Total Chrom'ium,(Cr) mg/L <0.01 0.05 No Relaxation | APHA-3120B

20 Cyanide,(CN) mg/L NIL 0.05 No Relaxation | APHA 4500:(CN-)-D
21| Aluminium,(Al) mg/L <0.01 0.03 0.2 APHA-3120B
|22 Arsenic,(As) mg/L <0.01 0.01 No Relaxation | APHA 31208
23 | Selenium,(as Se) malL <0.01 001 | NoRelaxation | APHA 3120B
.24 | Caomium,(Cd) mg/L <0.001 0.003 | NoRelaxation | APHA 3120B |
25 | Copper,(Cu) mgiL <0.01 0.05 15 APHA 3120B
| 26| lron,(Fe) mg/L 0.15 1.0 No Relaxation | APHA-3120B
' 27 | Lead,(Pb) mg/L <0.01 0.01 No Relaxation | APHA-3120B |

28 | Manganese, (Mn) mg/L <0.01 0.1 0.3 APHA-3120B |

29 | Mercury,(Hg) mg/L <0.001 0.001 No Relaxation lngof::,ngn“ethod
| Zinzn) mg/L <0.01 5 15 | APHA-31208B
|31 | Nickel,(Ni) mg/L <0.01 002 | NoRelaxation | APHA-31208 |

MICROBIOLOGICAL PARAMETER; N
|32 | Total Coliform Per 100mL Absent Shall Not Be Detectable | 1915185
35| Escnerichia coll Per100mL |  Absent Shall Not Be Detectable | 1515185 j

**xx*End of Test Report*****

S /p\
2\ o~
& {5l>2:§.‘ FFEFENVIRO-T v VICES
' DRgY/
: 2A/GUPTA AUTHORéQ@i;; TARY

Format No ETS/LAB/TR-09, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04. 2&1U8My M
anager

Neie

Test vepods without TS LAB HOLOGRAM are not issued by our laboratory.

The vesulls indicated only refer to the tested samples and listed applicable parameters.

iy vompiaint will be entertained if received after 7 days of issue of test report.

Dur Hability is limited to invoice value only.

Thie sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test veport.

T'his test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratery.
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(A GOVERNMENT APPROVED LAB)

sorall ¢ 3islab2012@gmall.com | Wabsiie | www.eislab.in |

=N Wﬁo-ﬁﬂl 5 ERVIC’E'S”

/V'yl, ’Ja"u,u ,«.«7..4(- SOy

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U. P.) - 201001
Ph.: 8011516078, 9811738083

TC-13008

TEST REPORT

TEST REPORT NO..  ETS/1051-10/05/2024 ULR NO.TC41300982400105110F

WATER SAMPLE ANALYSIS REPORT

sizme And Address of Customer

SHEESHAM BADA, P.O-SHERPUR, SELAQUI,

DEHRADUN, UTTRAKHAND

Date of Sample Received : 02.05.2024

DATE OF REPORT: 07.05.2024

M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED

Analysis Start Date : 03.05.2024
Analysis End Date : 07.05.2024
“ample IO No 1051-10
Sampling Done By ETS STAFF .
Sampling Description : GROUND WATER
Sampling Location . FROM OUTSIDE PLANT
Sampling Method ¢ 1S 3025 (Part-1)
Sarnpie Quantity : 2.0+0.5 Ltr
cacking Condition . SEALED
Packed in P.V.C. AND GLASS BOTTLE .
s, | Test Parameter Unit Result Specification/Limit Test Method
! No. 1 (As per 18:10500: 2012) ]
; Desirable | Permissible _
S11YSICAL & CHEMICAL PARAMETERS; L
i | Colour Hazen <5.0 5 15 APHA2120-B |
\ 2 | Odour Agreeable | Agreeable | Agreeable | APHA2150-B |
BE Taste Agreeable | Agreeable Agreeable | APHA 2160-C 4
!_ 4 |pH 7.79 55.85 | NoRelxalon | APHA4500-H* |
|5 | Turbidity NTU <1.0 1 5 APHA 2130-B
s Totel Dissolved Solids,(TDS) ma/L 286.2 500 2000 APHA 2540-C
9 [ Free Chiorine (Residual) ma/L <0.1 0.2 1 APHA 4500:(C1)-B
8 | Fluoride,(F) mg/L 0.08 1 156 - APHA 4500:(F-)-D |
9 | Total Akalinity,(CaCO3) mg/L 47.1 200 600 APHA 2320-B
e ! Total Hardness, (CaCOs) mg/L 88.7 200 600 APHA 2340-C
11 Calcium,(Ca) mg/L 24.0 75 200 APHA 3500:(Ca)-B
|2 [ Chioride.(Ch ma/L 27.0 250 1000 APHA 4500:(C- }-B |
T3 | Magnesium,(Mg) mg/L 6.8 30 100 APHA 3500:(Mg)-B |
' 14 | Nitrate,(NOs ) mg/L <0.1 45 No Relaxation | APHA 4500:(NOs-)-E |
|15 | Suiphate,(SO4) ma/L 19.0 200 L .. 400 APHA 4500:(S04-E |
/LCFJ}?\\ TOr ENVIRO-TEC ICES
r'rckeuﬁi £\
SHRADD JHATA _ AUTHORIZED'S(G RY, J
A\ 5/ Eormat No ETS/LAB/TR-09, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01 0420180UaltY Manaqger

Note:-
. Test ceports without ETS LAB HOLOGRAM are not issucd by our laboratory.

2 The vesults indicated only refer to the tested samples and listed applicable parameters.
4. % eomphaint will he entertained if received after 7 days of issue of test report,

. Gur Liabliity is limited to invoice value only.

A ’f‘ho sample shall be destroyed after 15 days & Biological | Perishable sample shall be destroyed immediately after issue of test report.
7. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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ENVIRO-TECH SERVICES
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IS0 45007
(A GOVERNMENT APPROVED LAB) .
Plot No. 1/32, §.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
rnll | sisieb20128gmall.com | Website : www.etslab.in | Ph.: 991 15160786, 9811736063
TEST REPORT

TEST REPORT NO.: ETS/1051-10/05/2024 DATE OF REPORT: 07.05.2024
WATER SAMPLE ANALYSIS REPORT ]
Specification/Limit 1
| No. | Test Parameter Unit Result (As per15:10500: 2012) | Test Method f

Desirable Permissible

| 16 | Anionic Detergent,(MBAS) mg/L <0.01 0.2 1 APHA 5540-C T
[ 17 ! Phenolic Compound,(CsHsOH) mg/L <0.001 0.001 0.002 APHA 5530-C [
| HEAVY METALS;- ]
18 | Boron(B) mg/L <0.01 05 2.4 APHA 4500:B) |
| 19 | Total Chromium,(Cr) mg/L <0.01 0.05 No Relaxation | APHA-3120B }
|20 | Cyanide,(CN) mg/L NIL 0.05 No Relaxation | APHA 4500:(CN-)-D j
L 21 | Aluminium,(Al) mag/L <0.01 0.03 0.2 APHA-3120B :

L ' Arsenic,(As) mg/L <0.01 0.01 No Relaxation | APHA 3120B
__’;__ lf Selenium,(as Se) mg/L <0.01 0.01 No Relaxation | APHA 31208 g
. 24 | Cadmium,(Cd) mgiL <0.001 0.003 No Refaxation | APHA 31208 |
' 25 | Copper,(Cu) mg/L <0.01 0.05 15 APHA 3120B '
26 | Iron.(Fe) mg/L 0.16 1.0 No Relaxation | APHA-31208 f
r 27 Lead,(Pb) mg/L <0.01 0.01 No Relaxation | APHA-3120B l
28 | Manganese,(Mn) mg/L <0.01 0.1 03 . | APHA-3120B |

1w | Mercury,(Hg) ma/L <0.001 0.001 No Relaxation | 5> EPA Method
"0 | Zine(zn) mg/L <0.01 5 15 APHA-3120B ‘
31| Nickel (N) mglL <0.01 0.02 NoRelaxalion | APHA-31208 |
| MICROBIOLOGICAL PARAMETER; _”;
b B2 Total Coliform Per 100mL Absent Shall Not Be Detectable 1S15185 |
I 33 | Escherichia coli Per 100mL Absent Shall Not Be Detectable 1S15185

¥XEX*ENd of Test Report***=*

& 2\ fror ENVIRO-TECA seRvIcES
BY:n)|

CHECKED BY:,)!
SHRADDHA/GUPTA AUTH D\ TORY
b"\'\é?m : @ Format No ETS/ILAB/TR-09, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01'04‘2@88!lty Mananer

Mote:-

I test ceports without ETS LAB HOLOGRAM are not issued by our laboratory.

i Tlie results indicated only refer to the tested samples and listed applicable parameters.

* 7v compluint will be enterisined if recelved after 7 days of issue of test report.

4. Our liability is limited to invoice value only,

o e samiple shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

G This test veport shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.

/[TRUE COPY//
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ENVIRO-TECH SERVICES

o 24/\:::/{;«.‘{&;'6»! Lelaseds i
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, $.8. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
smail @ sislab20120gmall.com | Websiie - www.etslab.in | Ph.: 9911516076, 9811736063 TC-1300¢

TEST REPORT

TEST REPORT NO.:  ETS/1051-1/05/2024 ULR NO.TC130092400010511F  DATE OF REPORT: 07.05.2024

AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer * M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED
SHEESHAM BADA, P.O-SHERPUR, SELAQUI,
DEHRADUN, UTTRAKHAND ;

Date of Monitoring ¢ 02.05.2024
Analysis Start Date : 03.05.2024
Analysis End Date ¢ 07.05.2024
Duration Of Monitoring ¢ 02.05.2024 To 03.05.2024
Time Of Monitoring ¢ 09.40 AM To 09.40 AM  (CO for 1.0 Hrs.)
Sample ID No : 105141 .
s Sampling Done By i ETS STAFF
Sampling Location : NEAR ADMIN BUILDING
Sampling Method ¢ ETS/STP/AIR-01
Sampling Machine Placed At Height * 1.5 METER FROM GROUND LEVEL
Weather Condition . CLEAR Ambient Temperature: 370 9C
Wind Direction : E Tow "
Equipment Used ¢ Respirable Dust Sampler (PM1o) + Fine Particulate Sampler (PMz.s)
| 5. No. Test Parameter Unit Result Specification/Limit | Test Method ]
' (As per CPCB) J
1 Particulate Matters,(PMjo) pg/ms 69.5 For 24 Hrs.=100 IS 5182 (Part-23) !
' 2 Particulate Matters,(PMzs) Hg/m3 38.2 For 24 Hrs.=60 IS 5182 (Part-24)
i 3 Sulphur Dioxide, (SO2) pg/m3 16.0 For24 Hrs.=80 ~ | IS: 5182 (Part-2)
4 Nitrogen Dioxide,(NO2) pg/m? 33.8 For 24 Hrs.=80 IS: 5182 (Part-6)
5 Ammonia,(NHs) Hag/ms <20.0 For 24 Hrs.=400 IS 5182 (Part-25)
6 Ozone,(0s) Hg/m? 18.0 For 1 Hrs.=180 IS: 5182 (Part-9)
% F ¥ Lead,(Pb) ug/m3 <0.05 For 24 Hrs.=1 IS 5182 (Part-22)

e i : N
© AUTHORI ’%GﬁATORY

VD HUMIR,
Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04.2024, Amd. No. 04 Date 0104.28368”ty Mar-;a{-g-\..l
' ger

- Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

. The results indicated only refer to the tested samples and listed applicable parameters,
3. No complaint will be entertained if reccived after 7 days of issue of test report,

4. Qur liabiiity is limited to invoice value only.

5
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ISO 45001
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
erpadl © atslab2012@gmail.com | Websile : www.etslab.in | Ph.: 8811518076, 91}1'&736063
TEST REPORT
TEST REPORT NO.: ETS/1051-1/05/2024 DATE OF REPORT: 07.05.2024
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Si Test Parameter Unit Result Specification/Limit | Test Method
No. (As per CPCB)
8 Carbon Moncxide,(CO) mg/m?3 0.64 For 1 Hrs.=4 IS 5182 (Part-10)

*x¥x¥End of Test Report*****

1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

2. The results indicated only refer to the tested samples and listed applicable parameters,

3. Mo complaint will be entertained if received after 7 days of issue of test report.

4. Our liability is limited to invoice value only.

5. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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\ Lee Ko ;'.;'1‘.&;;5 Leborctary
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road industrial Area, Ghaziabad (U.P.) - 201001

sroail - sislab2012Qgmail.com | Weosite : www.etslabin’ | Ph.i 991 1516076, 9811736063  TC-13008
TEST REPORT
TEST REPORT NO.: ETS/1051-2/05/2024 ULR NO.TC130092400010512F DATE OF REPORT: 07.05.2024

AMBIENT AIR MONITORING AND ANALYSIS REPORT
name And Address of Customer . M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED
SHEESHAM BADA, P.O-SHERPUR, SELAQUL,
DEHRADUN, UTTRAKHAND

Date of Monitoring 02.05.2024

Analysis Start Date 03.05.2024

Arnalysis End Date 07.05.2024

Duration Of Monitoring 02.05.2024 To 03.05.2024

Time Of Monitoring ' 09.30AM  To 09.30 AM  (CO for 1.0 Hrs.)
Sampie ID No 1051-2

Sampling Done By ETS STAFF

Sampling Location NEAR SLF AREA

Sampling Method

ETS/STP/AIR-01

Sampling Machine Placed At Height . 1.5 METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambient Temperature: 37.0 °C
Wind Direction i E ToW
Equipment Used : Respirable Dust Sampler (PM1o) + Fine Particulate Sampler (PMz5)
\"S. No. Test Parameter Unit Result Specification/Limit | Test Method 1|
(As per CPCB) t
4" T Particulate Matters, (PMrc) ug/m? 86.8 For 24 Hrs=100 | 1S 5182 (Part23) |
2 Particulate Matters,(PMz.s) pg/m? 341 For 24 Hrs.=60 IS 5182 (Part-24) \
lj 3 Sulphur Dioxide, (SOz) pg/m?® 17.0 For 24 Hrs.=80 |S: 5182 (Part-2) _j
L 4 Nitrogen Dioxide,(NOz) pg/m? 30.6 For 24 Hrs.=80 IS: 5182 (Part-6) j'
| L ]' Ammonia,(NHa) pg/im?3 <20.0 For 24 Hrs.=400 | 1S 51 82 (Part-25) 1'
. & | Ozone,(0s) ug/m? 16.0 o iHe=180 - | 1S 5182 (Part9) |
b 7 Lead,(Pb) pg/m?* <0.05 For 24 Hrs.=1 IS 5182 (Part-22) |

27 AV o \

= é?\ﬁf fFor ENV!WES
‘GHECKEDABY/ .

Y .<\’;-;~_'-/=’~ 7 TH D NAKORY

SHRADDHAGUPTA AU SENERRA

Format No ETS/LAB/TR-01, lssue No. 05, Date 01,04.2024, Amd. No. 04 Date 01 .04.22500? fity S5 nager

Note:-

1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.
3. The results indicated only refer to the tested samples and listed applicable parameters.
3. Ne compiaint will be entertained if received after 7 days of issue of test report.

4. Our liability is limited to involce value only.

5, The sample shall be destroyed after 15 days & Bialogical / Perishable sample shall be destroyed immediately after issue of test report.

4. Tis test report shall not be used in any advertising media or as evidence in the court of Law without prior written permlssion of the laboratory.
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ISO 4560
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.8. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
izl elslab201 2% gmail.com | Website : www.etsiab.in - | Ph.: 8911516076, 8811736063
TEST REPORT
TEST REPORT NO.:  ETS/1051-2/05/2024 DATE OF REPORT: (7.05.2024
AMBIENT AIR MONITORING AND ANALYSIS REPORT

| 8. | Test Parameter Unit Result Specification/Limit | Test Method |

_No. | (As per CPCB) ‘

.8 ) Carbon Monoxide,(CO) mg/m? 0.59 For 1 Hrs.=4 IS 5182 (Part-10)

*EEEXEnd of Test Report*****

éof's’?l@r% ORY
vaiity Manager

Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04.2024, Amd. No. 04 Date 01.04.20

NOoier-

t. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

2. The vesults indicated only refer to the tested samples and Hsted applicable parameters.

3. No complaint will be entertained if received after 7 days of issue of test report.

4. D fiabiiity is limited to inveice value only.

5. Vhe sasmple shall be destioyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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f(rs‘:'- 7‘4;"‘;& ’./{;‘S.Jc'..’l':u—/ fﬂ!’ﬁ-ﬁﬁ'v{’l '3{,‘
(A GOVERNMENT APPROVED LAB)
Piot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
sinall . 2ixigb20128gmail.com | Wabsite www.elslab.in | Ph.: 9911516076, 9811736083 TC-13009

TEST REPORT

TEST REPORT NO.:  ETS/1051-3/05/2024 ULR NO.TC130092400010513F  DATE OF REPORT: 07.05.2024

AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer + M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED
SHEESHAM BADA, P.O-SHERPUR, SELAQUI,
DEHRADUN, UTTRAKHAND

Date of Monitoring : 02.05.2024
Analysis Start Date ¢ 03.05.2024
Analysis End Date : 07.05.2024 .
Guration Of Monitoring ¢ 02.05.2024 To 03.05.2024
Time Of Monitoring ¢ 09.50 AM To 09.50 AM  (CO for 1.0 Hrs.)
Sample ID No ¢ 10561-3
Sampling Done By : ETS STAFF
Sampling Location ¢ OUTSIDE MAIN GATE ROAD
Sampling Method : ETS/STP/AIR-01
Sampling Machine Placed At Height ¢ 1.5 METER FROM GROUND LEVEL
Weather Condition : CLEAR Ambient Temperature: 37.0 °C
Wind Direction : EToWw
Eguipment Used : Respirable Dust Sampler (PM1o) + Fine Particulate Sampler (P2 )
. 8. No. Test Parameter Unit Result Specification/Limit | Test Method ‘
: 1 (As per CPCB) !
i 1 ! Particulate Matters,(PMjo) pg/ms 82.9 For 24 Hrs,=100 1S 5182 (Part-23) I
I 2 Particulate Matters,(PM,.s) pg/m? 40.4 For 24 Hrs.=60 IS 5182 (Part-24) [
3 Sulphur Dioxide, (SOz) Hg/m3 19.0 For 24 Hrs.=80 IS: 5182 (Part-2) J
4 | Nitrogen Dioxide,(NO2) pg/m? 41.5 For24 Hrs=80  |iS:5162 (Part-6) |
:_ 5 Ammonia,(NHz) pg/m3 <20.0 For24 Hrs.=400 . | IS 5182 (Part-25) l
6 Ozone,(O3) pg/md 21.0 For 1 Hrs.=180 IS: 5182 (Part-9) ,‘
I | Lead.(Pb) pg/m? <0.05 For 24 Hrs.=1 IS 5182 (Part-22) |

3

gﬁgr ENVIRD.TE CES

Format No ETS/LABITR-01, Issue No. 05, Date 01.04.2024, Amd. No. 04 Date 01.04, 2024411ty Manager

Nuiei-

- Fest reparts without ETS LAB HOLOGRAM are uot issued by our laboratory,

. The results indicated only refer to the tested samples and listed applicable parameters.
- N0 complaint will be entertained if received after 7 days of issue of test report.

- Qur liability is limited to invoice value only.

. The sample shall be destroyed after 15 days & Biol_og_i_c_a_l.[ ?eriglggble sample shall be destroyed immediately after issue of test report.

T M e
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e Aesclitiont .!?s!f.:‘:a."::;; B I;ﬁoc:ts(%’
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Iindustrial Area, Ghaziabad (U.P.) - 201001
emali : etslab2012@gmail.com | Website : www.etslab.in |. Ph.: 9811616076, 9811736063

TEST REPORT
TEST REPORT NO.:  ETS/1051-3/05/2024 DATE OF REPORT: 07.05.2024
___AMBIENT AIR MONITORING AND ANALYSIS REPORT 7
S. Test Parameter Unit Result Specification/Limit | Test Method ]
No. (As per CPCB)
2 Carbon Monoxide,(CO) mg/m? 0.85 For 1 Hrs.=4 IS 5182 (Part-10) ]

*RXXXEnd of Test Report** =*»

Az N
'-ZQF:(__#E%D o fFor ENVIRO

S /

R OADRHABUPTA AUTHORIZEQ SIGNATORX |

\§¢_:_‘— - Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04.2024, Amd. No. 04 Date 01.04.283&3““/ Manager
Note:-

L. testreporis without ETS LAB HOLOGRAM are not issued by our laboratory.

2. The results indicated oaly refer to the tested samples and listed applicable parameters.

3. No complaint will be entertained if received after 7 days of issue of test report.

4. Our tability is limited to invoice value only,

3. Vhe sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed imniediately after issue of test report.

6. ‘Uhis test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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e 19n ' Fical A8l »-:~
T (A GOVERNMENT APPROVED LAB)
ErS-AB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

cetslabZ012@gmail.com | Website : www.etslabin | Ph.: 9911516076, 98117380683 TC-13009

TEST REPORT

TEST REPORT NO.:  ETS/1051-4/05/2024 ULR NO.TC130092400010514F DATE OF REPORT: 07.05.2024

AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer M/s, GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED
SHEESHAM BADA, P.O-SHERPUR, SELAQUI,
DEHRADUN, UTTRAKHAND

Crate of Monitoring ¢ 02.05.2024
Analysis Start Date ¢ 03.05.2024
Anazlysis End Date 1 07.05.2024
Duration Of Monitoring ¢ 02.05.2024 To 03.05.2024
Time Of Monitoring ¢ 10.00AM  To 10.00AM  (COfor 1.0 Hrs.)
Sample ID No ¢ 10514
Gampling Done By ¢ ETS STAFF
Sampling Location ¢ RAJA WALA ROAD VILLAGE-RESIDENTIAL
Sampling Method : ETS/STP/AIR-01
Sampling Machine Placed At Height ¢ 1.5 METER FROM GROUND LEVEL
Weather Condition : CLEAR Ambient Temperature: 370 °C
YWing Direction : E ToW
Equipment Used : Respirable Dust Sampler (PM1o) + Fine Particulate Sampler (PM2 5)
S. No. | Test Parameter Unit Result Specification/Limit | Test Method
: (As per CPCB) |
‘ 1 Particuiate Matters,(PM1o) pg/im? 79.6 For 24 Hrs.=100 iS 5182 (Part-23)
} 2 Particulate Matters,(PM2.s) pg/im?3 32.2 For 24 Hrs.=60 IS 5182 (Part-24)
3 Sulphur Dioxide, (SO2) pg/m?3 21.0 For 24 Hrs.=80 IS: 5182 (Part-2)
! 4 Nitrogen Dioxide,(NO2) pg/m3 46.8 For 24 Hrs.=80 IS: 5182 (Part-6)
! 5 “_Ammonia‘(NHa) ng/m3 <20.0 For 24 Hrs.=400 IS 5182 (Part-25)
“ % 6 | Ozone,(03) ug/m? 23.0 For 1 Hrs.=180 IS: 5182 (Part-9)
7 Lead.(Pb) ug/m?3 <0.05 For 24 Hrs.=1 IS 5182 (Part-22) B

ST ENVIRD Te 1y

ICES

GH“ECKED BY=
-ﬁRADDHA }?TA AUTHORIZED 616G QR?AJ
\&l/ / Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04.2024, Amd. No. 04 Date 01.04. 20@' talify p4 lanaqer

1 Test repom without KTS LAB HOLOGRAM are not issued by our laboratory.

. The results indicated only refer to the tested samples and listad applicable parameters.
- Mo complaint will be entertained if received after 7 days of issue of test report.

4. Uur liability is limited to invoice value only.

5. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

& This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permi“lnn of the laboratory.

S
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ENVIRO-TECH SERVICES

; ]
e :fz’m:/c;,’g»:.z.. Leboratang

IS0 4500
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
amail : 2i8'ab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9611738063
TEST REPORT
TEST REPORT NO.: ETS/1051-4/05/2024 DATE OF REPORT: 07.05.2024
AMBIENT AIR MONITORING AND ANALYSIS REPORT
s, | Test Parameter Unit Result Specification/Limit | Test Method
No. | (As per CPCB)
B Carbon Monoxide,(CO) mg/m3 0.90 For1Hrs.=4 ~ |1S5182 (Part-10)
*#¥EXENd of Test Report™*#*+
/g,-/_w, f \..\
&l D\ ¥For ENVIRO-TE HICES
CHECKED B m/) '
SHRADDHA GUPTA AUTHERIZED\SIB RXY.J
Ul e Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04,2024, Amd. No. 04 Date 01.04.2@24sality Manaaer
Neote:

I testreports without ETS LAB HOLOGRAM are not issued by our laboratory.

2. ke results indicated only refer to the fested samples and listed applicable parameters.

3 wo eciiplaint will be entertained if received after 7 days of issue of test report,

4. Uur liability is limited to invoice value only.

5 The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test veport.

6 “his test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.

[/TRUE COPY//
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ANNEXURE AC-13

WPPIL No. 93 of 2013
Hon’ble Barin Ghosh, C.J.

Hon’ble Servesh Kumar Gupta, J.

Mr. Ramji Srivastava, Advocate for the
petitioner.

Mr. Vinay Kumar, Standing Counsel for the
State of Uttarakhand / respondent no. 1.

Mr. S.S. Chauhan, Advocate for respondent
nos. 2 and 3.

Mr. Manoj Sah, Advocate for respondent no. 3

As it appears from the Notification of the
Government issued on 4" April, 2002, the land in
question was given to Nagar Nigam, Dehradun for
trenching purposes. It is submitted that trenching
purpose is equivalent to dumping purpose. This matter
needs to be clarified, for which affidavits are called
for. Be that as it may, Nagar Nigam itself has
proposed to shift the dumping ground to a new
location and environmental clearance to that has been
given by the Expert Appraisal Committee for Building
/ Construction Projects / Township and Area
Development Projects, Coastal Regulation Zone,
Infrastructure  Development and  Miscellaneous
projects held on 10" - 12" June, 2013.

We direct this matter to be listed three weeks
hence, by which time, Nagar Nigam shall file an
affidavit in relation to the writ petition. Within that
time, they shall remove the waste accumulated in the
present site to the site. which has been approved by the
said Expert Appraisal Committee and report
compliance.

(Servesh Kumar Gupta, J.) (Barin Ghosh, C.J.)

24.07.2013
Rathour
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WPPIL No. 93 of 2013

Hon’ble Barin Ghosh, C.J.
Hon’ble Servesh Kumar Gupta, J.

Mr. Ramji Srivastava, Advocate for the
petitioner.

Ms. Puja Banga, brief holder for the
State of Uttarakhand/respondent No.1.

Mr. B.D. Upadhyay, Senior Advocate
assisted by Mr. S.S. Chauhan, Advocate for
the Nagar Nigam/respondent Nos. 2 and 3.

Mr. Manoj Sah, Advocate for
respondent No.4.

We are giving three more weeks’ time
to comply with the order dated 24™ July, 2013
passed by this Court. In default, we shall be
constrained to issue contempt notice to the
Chairman of the Nagar Nigam as well as to
the Executive Officer of the Nagar Nigam. On
the plea that the clearance has not yet received
from the Central Government, the Nagar
Nigam is not discharging its obligation of
establishing a solid waste processing and
disposal facility. We are not bothered about
establishment of such facility, but we are
bothered about removal of those wastes from
the vicinity of the people living in a city which
is claimed to be the capital of the State.

After we passed the order, the learned
counsel for the Nagar Nigam started rearguing
the case. We have restrained ourselves from
imposing exemplary cost on the Nigar Nigam
for that.

(Servesh Kumar Gupta,J.)  (Barin Ghosh, C.J.)
16.08.2013

P. Singh

//TRUE COPY//
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Respondent(s)
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1led on for nearing roday -

E SUDHANSU JYOTI MUKHOPADHAYA

sx .AGV .

pr. A.M. singhvi.
sr.hdV.-

pr. Rajeev phavan:.
Mr. Manish Kumax . AQV .

Mr. Jayant x. Mehtad., Adv. Cerﬁ@d i’ObeZ(US O’Jﬂ’y

Mr. Amit Kumar s adv. ahg‘ 5
Mr . piyush xaushik. AdV. . R e e

ms. Divya Roy,hdv.

Mr.Raja Chatterjee, AQV .
Ms . Rund phuyan, AdV .

Mr. Adeél. Adv.

M. piyush sachdev: AGQV-
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL._APPEAL_NO.. 55B1l OF 2014
(Arising out of SLP (C) No. 27363 of 2013)

. Nagar Nigam, Dehradun & Anr.

\

.- Appellant(s)

SIS0 B Bl T T
vex*su(;x“‘*’&a o B e Y

\C ety }}"\ !
’ s By AN e Y N 1
Vivek Mohan Srivastava & Ors. PN “"Q&s’pdr’fd"é?:_'();)
REg
O_R.D._E_R N 1/5rerd dos Lo ti IR

Leave granted,

This appeal been preferred against the judgement and

order dated 16.08.2013 passed by the HIgh Court of

Uttarakhand at Nainital in Writ Petition (PIL) No.93 of

2013 which reads as follows:

"We are giving three more weeks' time to
comply with the order dated 24th July. 2013 passed
by this Court. In default, we shall Dbe
constrained to issue contempt notice to the
Chajarman of the Nagar Nigal as well as to the
Executive Officer of the Nagar Nigam. On the plea
that the clearance has not yet received from the
Central Government, the Nagar Nigam is not
discharging its obligation of establishing a solid
waste processing and disposal facility. We are
not bothered about establishment of such facility,
but we are bothered about removal of those wastes
from the vicinity of the people living in a city
which is claimed to be the capital of the State.

o

After we passed the order, the learned
for the Nagar Nigam started rearguing the
We have restrained ourselves from imposing

exemplary cost on the Nagar Nigam for that,*

counsel
case.

On 30.4.2014 this court directed the appellants to
piadolier Cush i
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file affidavit enclosing the supporting documents giving

the details of purpose for which trench has been made and

the timeframe py which it intends to complete the work.

In their affigavit the appellants have take

apecific plea that the trench sites are meant for dumping

the waste the following timeframe have peen given:

w25, That in the above facts and background. the
petiticners as is f£inding the gituation
impossible, is filing this affidavit detailing
out the status and time required in completing
and making cthe treatment plant operacional upon
approval accozrded DY the MOEF, as under: -

éﬁ

A.(i). Site -I is currently operacional which is
used for trenching. This site the petitioner
will continue to use til1 such time proposed

cite-II is made fully operational.

(ii) Once site-1I is made £ully opetational.
gite-1 will pe closed sciencifically and will re
developed as a park as per MSW Rules, for wnich '

the retitioners have already got 2 plan approved

ané is in pilace.

te(ii). site-I1 all the requisite formalities

such as project report, DPR, financial clearance.
construction plarn, setting up of treatment plant
has already been obtained; the delay is only
necause of MOEF clearance.
=

F olearance being accorded, the
make the site-1I fully
approx.IS-Zd months 38

(ii) That on MOE
toral time required to
opera:ional will be .
maximum.

c(i). B8 aforesaid work:at;gite-IT1 18 almost 80%
e balante 20% of the work, on stay

completée and th
being vqpated py the Bigh Court. will take about
6-9 months maximum.

-




(e B

26. That the total cost towarde the project is
approx.24.€60 creres, which has been duly approved
and saanctioned and the Petitioners have been
released two instalments and the remaining funds
have been duly sanctioned awalting release, which
will help the Petitioners to undertake the task
of completing the prcject at all the three sites,
{.e. Site-I, &ite-iI & Site-III, in the above
time frame. True copy of funds ilnflow and

utilisation Dby the Petitioners is annexed
herewith and mnmarked as (Page

Annexure P-10
No.l1-19)."

They have enclosed the copy of the funds certificate
as 2isc the report apart from the form of utilisation

(8]

ertificate.

Having heard learned counsel for the parties, we are

©f <=he opinion that the time frame given .Dy

appellant

Municipal Corgoration is justified, as it will take some

—_— e
time %o msxe Site-II fully operational which may take time
—————— e ————

upte twc years. wWith regard to Site-I and site-1I we feel
————————————— .

that propsr stand has been taken Dy the corporation, who
intend tc £il1 up the curreant operational trench at Site-I

and after completion of the same and till such time Site-II

and Site-III will be made fully operational.

sofar as MOEF clearance 1is concerned, we direct the

corporation to take steps for MOEF clearance at the
.
earliest, if not yet taken.

The competent authority will

N 7 e
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ke
ensure that the

clearance

at an early date preferably
within a period of two months.

In view of

the stand taken by the Corporation and
the direction issued by this Court, we set aside the
impugned order dated 16.08.2013 passed by the High Court of
Urttarakhand.

——

The appeal stands disposed of with the aforesaid
observation.
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64 ANNEXURE AC-15

F.No.10-62/2011-IA.II
Government of India
Ministry of Environment, Forests & Climate Change
(IA.III Section)
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi - 110 003

Dated: 8 December, 2014
To
The Mukhya Nagar Adhikari,
M/s. Nagar Nigam, Dehradun,
Patel Road, Dehradun - 248 001 5
Uttarakhand

Fax: 0135-2651060
Email: nagar_nigam2008@yahoo.com

Subject: Development of Municipal Solid Waste Processing & Disposal
Facility at Shishambada, Vikasnagar, Dehradun, Uttarakhand by
M/s. Nagar Nigam, Dehradun - Environmental Clearance - Reg.

Sir,

This is with reference to your letter no. 216(H)/IMSWM-2012 dated
18.10.2012 and subsequent letters dated 23.04.2013, 28.05.2014, 20.06.2014
and 10.07.2014 for environmental clearance on the above-mentioned subject.

20 The Ministry of Environment, Forests & Climate Change has considered
the application. It is noted that the proposal is for grant of Environmental
Clearance for Development of Municipal Solid Waste Processing &
Disposal Facility at Shishambada, Vikasnagar, Dehradun, Uttarakhand by
M/s. Nagar Nigam, Dehradun. The proposal was considered by the EAC in its
meetings held on 20t — 21s December, 2012, 10" - 120 June, 2013; and
reconsidered in EAC meeting held on 29th September, 2014 - 1= October,
2014. The proponent has informed that:

(]  The project was accorded TOR vide letter no. F.No.10-62/2011-IA-II]
dated 03.08.2011.
(i The proposal involves development of municipal solid waste processing

and disposal facility on a total plot area of 8.323 hectares to process 150

MT/day capacity of compost plant -and 50 MT/day capacity of Sanitary
lendfill in ‘Shishambada; Vikas Nagar, Dehradun; Uttarakhand.

(1} The project site is presently a barren land.

(iv) The water table in the project area is 65 to 70 meter below ground level.

(vl MSW. collected will be stored in temporary storage area. Storage of
compost materials and other materials is also proposed at the site,

(vi} The approximate power requirement for the compost plant is (pre-
processing composting, curing, and storing] is 150 KVA. Additionally,
DG Set of 50 KVA capacities is also proposed.

{(vii} Total water demand is estimated to be 160.0695 KLD.

(viit) Treated effluents from landfill, ETP and compost plant will be released

EC_MSW_Shishambada & Page 1 of O
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aiter monitoring of quality of treated leachate into the public
sewer/water body as per standards laid in MSW Rules 2000.

(ix) The project area falls in Seismic Zone-1V and is moderately hazardous
zone for earthquake.

(x) The total cost of the praject is Rs. 23,50 crores.

(xi) Wildlife issues: There is no environmental sensitive location like wildlife
sanctuary/national park within the 10 km radius of the airport.

(xii) Court case: Hon’ble Supreme Court has directed vide its order Civil
Appeal No. 5581/2014 dated 07.05.2014 to proceed with the
establishment of facility at the site and that the Competent Authority
should consider the grant of clearance.

(xiii) Public Hearing was conducted on 12.09.2012.

(xiv) The project site is located at an aerial distance of 4.46 km from the
western most boundaries of Doon Valley Eco-sensitive areas attracts the

General Condition (GC), hence is treated as Category ‘A’ project of EIA
Notification 2006.

3. The proposal was considered by the EAC in its meeting held on 20t —
21st December, 2012 and recommended for rejection of the project since the
site is very close to river and suggested to identify an alternate site away from
the river. Project Proponent submitted NOC from Irrigation Department dated
06.04.2013. As per the NOC, the site is 400 m from the river and is not in the
flood prone area. Project Proponent also submitted minutes of the Supreme
Court Monitoring Committee (SCMC) dated 08.03.2013. The SCMC
recommended in view of the fact that the topography of Doon Valley is such
that it forms the catchment of some rivulet-or the other which are by and large
seasonal and it would not be possible to find alternative site for the purpose.

4. The project has been recommended for grant of clearance by the EAC in
its meeting held on 10%h . 12t June, 2013. However, based on the
representations against the project, the Regional Office of the Ministry at
Lucknow inspected and submitted the report. The project was again
cxamined by the EAC in its meeting held on 29t% September, 2014 — 1st
October, 2014. According to the report, the proposed site is surrounded by
University/Colleges, residential complex of Defence Ministry, villages and
Asan River in the downward direction. Project Propenent informed that the
site has been acquired prior to all the above developments in the area and
that there have been numerous attempts by various interested quarters to
block the development. Meanwhile urbanisation and development is
expanding without an appropriate waste disposal . site for the city of

the Committee that the Hon’ble Supreme Court has directed vide its order
Civil Appeal No. 5581/2014 dated 07.05.2014 to proceed with the

establishment of facility at the site and that the Competent Authority should
consider the grant of clearance.

5. The proposal was considered by the Expert Appraisal Committee (EAC)

and recommended in its meeting held on 29th September, 2014 — ]st October,

2014 for granting Environmental Clearance. The Ministry of Environment,

Forests & Climate Change hereby accords Environmental Clearance for the

above-mentioned Development of Municipal Solid Waste Processing &
S ;
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Disposal Facility at Shishambada, Vikasnagar, Dehradun, Uttarakhand by
M/s. Nagar Nigam, Dehradun under the provisions of the Environment
Impact Assessment Notification, 2006 and amendments thereto and Circulars
issued thereon and subject to the compliance of the following specific
conditions, in addition to the general conditions mentioned below:

SPECIFIC CONDITIONS:

A.

(i)

tvi)

(vii)

(vii)

(xi)

-

(xii)

“Consent for Establishment” shall be obtained from State Pollution
Control Board under Air (Prevention and Control) Act, 1981 and
Water (Prevention and Control) Act, 1974.

The proposed plan should be realigned in such a way that the
waste tipping arca and processing area and other project
components which produces maximum air and noise pollution is
farthest from the habitation, ;

State of the art measures should be adopted for odor control from
the plant.

The waste lying at the existing dumping site shall be excavated
and should be accumulated to designated place within the site and
this accumulated waste shall be compacted and closed
scientifically after reaching the design height.

Project Proponent shall develop green belt of minimum 20 m width
all along boundary and at least 30 m away from the river HFL. The
setup shall be constructed atleast 3 m above the HFL of the river,

The connectivity road to the side shall be IRC guidelines.

The waste is proposed to be transported through the village roads,
the roads shall be properly widened or proper road for
transportation shall be provided. Details shall be incorporated in
the EMP.

The gas generated from the Landfill facility shall be collected and
disposed as per rules.

The proponent shall obtain necessary clearance from the Ground
Water Authority for the use of ground water,

The depth of the land fill site shall be decided based on the ground
water table at the site.

An On Site Emergency Management Plan shall be prepared and
implemented.

All the recommendation of the EMP shail be complied with letter
and spirit. All the mitigation measures submitted in the EIA report
shall be prepared in a matrix format and the compliance for each
mitigation plan shall be submitted to MoEF&CC along with half
yearly compliance report to MoEF&CC-RO.

Periodical ground water/soil monitoring to check  the
contamination in and around the site shall be carried out.

EC_MSW_Shishambada gL Page 30l 6




(xiv)

(xv)

(xvi)
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The leachate from the facility shall be collected and treated to meet
the prescribed standards before disposal.

The Clearance is subject to the outcome of the court cases relating
to the project.

The proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report so also during
their presentation to the EAC.

General Conditions:

(1)

{i1)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

The project proponent should S€l up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive.

The project proponent should extend full support to the officers of
this Ministry/Regional Office during inspection of the project for
monitoring purposes by furnishing full details and action plan
including action taken reports in respect of mitigation measures
and other environmental protection activities.

The Ministry reserves the right to add additional safeguard
measures subsequently, if found necessary, and to take action
including revoking of the environment clearance under the
provisions of the Environmental (Protection) Act, 1986, to ensure

effective implementation of the Suggested safeguard measures in a
time bound and satisfactory manner.

In the event of a change in project profile or change in the
implementation agency, a fresh clearance shall be obtained from
the Ministry of Environment, Forests & Climate Change.

A copy of the clearance letter will be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion/

representation has been made received while processing the
proposal.

The environmental safeguards contained in the EIA Report should
be implemented in letter and Spirit,

A copy of the environmental clearance - letter shall also 'be
displayed on the website of the concerned State Pollution Control
Board. The EC letter shall also be displayed at the Regional Office,

District Industries centre and Collector’s Office/ Tehsildar’s office
for 30 days.

The funds earmarked for environmental protection measures shall
be kept in separate account and shall not be diverted for ather
purpose. Year-wise expenditure shall be reported to this Ministry
and its concerned Regional Office.

742
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. These stipulations would be enforced among others under the provisions
of Water (Prevention and Control of Pollution) Act, 1974 the Air (Prevention and

" Control of Pollution) Act 1981, the Environment (Protection] Act, 1986, the

Public Liability (Insurance)] Act, 1991 and ' Municipal Solid Wastes
(Management and Handling) Rules, 2000 including the amendments and rules
made thereafter. :

7 All other statutory clearances such as the approvals for storage of diesel
from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972
ete. shall be obtained, as applicable by project proponents from the respective
competent authorities.

8. The project proponent should advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular language
informing that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the Uttarakhand Environment
Protection & Pollution Control Board (UEP&PCB) and may also be seen on the
website of the Ministry of Environment, Forests & Climate Change at
http: //www.envfor.nic.in. The advertisement should be made within Seven
days from the date of receipt of the Clearance letter and a copy of the same
should be forwarded to the Regional Office of this Ministry at Dehradun.

9. This Clearance is subject to final order of the Hon’ble Supreme Court of
India in the matter of Goa Foundation Vs, Union of India in Writ Petition {Civil)
No. 460 of 2004 as may be applicable to this project.

10. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010. ‘

11. Status of compliance to the various stipulated environmental conditions
and environmental safeguards will be uploaded by the project proponent in its
website.

12. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body
and the Local NGO, if any, from whom suggestions/ representations, if any,
were received while processing the proposal. The clearance letter shall also be
put on the website of the company by the proponent.

13, The proponent shall upload the status of compliance of the stipulated
EC conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the Regional
Office of MoEF, the respective Zonal Office of CPCB and the UEP&PCB. -

14. The project proponent shall also submit six monthly reports on the
status of compliance of the stipulated EC conditions including results of
monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the
UEP&PCB. ,
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15. The environmental statement for each financial year ending 31t March
in Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Office of MoEF&CC by e-mail.

(Dr. Manoranjan Hota} "~

Director

Copy to: -

(1) The Secretary, Department of Environment & Forests, Government of
Uttarakhand, Civil Secretariat, Dehradun.

(2) The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi - 110 032.

(3} The Member Secretary, Uttarakhand Environment Protection & Pollution
Control Board, 6% Vasant Vihar, Phase-I, Dehradun.

(4) Additional Principal Chief Conservator of Forests (C), Ministry of
Environment, Forests and Climate Change, Regional Office, Pearson Road,
FRI Campus, New Forest, Dehradun - 248 006.

{5) 1A - Division, Monitoring Cell, MOEF, New Delhi - 110003.

{(6) Guard file e

(Dr. Manoranjan Hota) . —

Director
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